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NOES
Alvares, Shri Kumarun, Shri. M.K. Ramanathen Chettar. Shot R,
Badc, Shri Lakhmu Bhawani, Shri Runga, Shrt
Bagari, Shri Limaye, Shri Madhu S hashunk Manjari Shrimat
Chuakravartty, Shrimati Renu Mahato, Shri Bhajahari Shinkre, Shri
Den. Shri P.K. Misra, Dr. U, Singh, Shri LR,

Elias, Shri Mohammad
Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Vishnu
Koya, Shri

Shri Vasudevam Nair: I pressed the
button but the machine was not
working. I am for ‘No'.

Pottekkatt, Shri

Shri R. G. Dubey (Bijapur North):
I wrongly pressed the button ‘Neut-
ral’. I am for ‘Aye’.

Shri Kamalnayan Bajaj (Wardha):
I am also for ‘Aye’.

Mr. Speaker: All that is recorded.

The result of the Division is: ‘Ayes’

....98; Noes’ .... 26.
The motion was adopted.

Shri Hari Vishnu Kamath: It is a
tangible victory for us.

13.494 hrs

DEMANDS* FOR GRANTS—
KERALA, 194¢5-66

Mr. Speaker: We shall now take up
the discussion and voting on the De-
mands for Grants in respect of the
State of Kerala for the year 1065-66.
Those who want to move their cut
motions may do so within 15 minutes.

Demand Nos. I to LIII and LV are
before the House.
DemAND No. I—AGRICULTURAL IncomEe
Tax AND SaLeEs Tax
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 37,21,600 be granted *o the
President out of the Consolidated
Fund of the State of Kerala, to

Mukerjee, Shri H.N.
Nair, Shri N. Sreekantan

Singh, Shn Y.D.
Sivasankaran, Shry
Yashpal Siagh, Shn

Raghavan, Shri A.V,

complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1968, in respect of ‘Agri-
cultural Income Tax and Sales

Tax’ .
DemANnDd No. II—Lanp REVENUE
Mr. Speaker: Motion moved:

“Tha a sum not exceeding
Rs. 1,11, 02,900 be granted to the
President out of the Consolidated

Fund of the State of Kerala, to
complete the sum  necessary to
defray the charges which will

come in course of payment during
the year ending the 3lIst day of
March, 1966, in re-pect of ‘Land

Revenuc’.

DemaND No. III—EXCISE

Mr. Speaker: Mction moved:
“That a sum not exceeding
Rs. 24,20,500 be grunted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of ‘Ex-

cise’.

Demanp No, IV—Taxes on  VincLes

Mr. Speaker: Mction moved:

‘“That a sum not exceeding
Rs, 825,600 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during

*Moved with the recommendation of the Pre;ident.
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the year ending the 31st day of
March, 1966, in respect of ‘Taxes
on Vehicles'.”

DeEmaND No. V—Srames
Mr, Speaker: Molion moved:

“That a sum not exceeding
Rs. 11,21,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of

oy

‘Stamps’.

DumanDp No. VI—-REGISTRATION FEE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 32,86,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Regis-
tration Fee’. ”

DemAND No. VII—StATE LEGISLATURE

Mr. Speaker: Moticn moved:

“That a sum not exceeding
Rs. 7,63,600 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘State
Legisiature’.”

Demanp No. VIII—ELECTIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,81,100 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
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come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Elec-
tions’ .”

DEMAND No. IX—HEADS OF STATES,
MINISTERS AND HEADQUARTERS STAFF

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 65,12,900 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Heads
of State, Ministers and Head-
quarters staff’.”

DEMAND No. X—DISTRICT ADMINIS—

TRATION AND MISCELLANEOUS

Mr. Speaker: Motion moved:

“That a- sum not exceeding
Rs. 83,25,000 be granted to the
President out of the Consolidated
Fung of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of Dis-
trict Administration and Mis-

)

¢ellaneous’.

DEMAND NO. XI—ADMINISTRATION OF

JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 87,44,900 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which  will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Ad-
ministration of Justice’

»
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DemaANnDp No. XII—JaILs
Mr. Speaker: Mction moved:

“That a sum not exceeding
Rs. 45, 82,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Jails’.”

DemManDp No, XIII—PoLicE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,07,20,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year endmg the 31st day of
March, 1966, in respect of ‘Police’.”

Demanp No. XIV—STATE INSURANCE
AND MISCELLANEOUS

Mr. Speaker:

“That a sum not exceeding
Rs, 17,22,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘State
Insurance and Miscellaneous’”

Motion moved:

Demanp No.. XV—ScIENTIFIC DEPART-

MENTS
Mr. Speaker: Motic,: mov-d:
“That a sum not exceeding

Rs. 8,44,200 be granted to  the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Sci-
entific Departments’.”
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Demanp No.—XVI—UNIVERsITY
CATION

Epu-

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,67,70,000 be granted to the
President out of the Consolidated
Fund of the Stgte of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of Uni-
versity Education’ .”

Demanp No. XVII—GENERAL
TAION

Epuca-

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,69,23,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 18966, in respect of ‘Gene-
ral Education'.”

Demanp No.—XVIII—TecunicAL Epu-
CATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,06,01,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of “Tech-
nical Education’. ”

Demanp No, XIV—MeprcaL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,90,01,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
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come in course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Medical’.”

DrMany No. XX—PusLic HEaLTn
Mr. Speaker: Niotion moved:

“That a sum not exceeding
Rs. 1,98,70,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Pub-
lic Health’.”

Demanp No. XXI—Pusric Heartn
ENGINEERING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 87,71,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Public
Health Engineering”.”

DemanDp No. XXI—AGRICULTURE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,31,87,100 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Agri-
culture’.”

DrEMAND No. XXIII—FTIsSHERIES
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1.20,62,300 be granted to the
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President out of the Consolidated
Fund of the State of Kerala, to
compleie the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Fish-

eries’.

Demanp No. 'XXIV—RuraL DrveLor-

MENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4597,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum neccessary to
defray {he charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Rural
Development’.”

Demanp No. XXV—ANmvaL  Hus-
BANDRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 94,53,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966 in respect of ‘Animal
Husbandry'.”

Demanp No. XXVI—Co-0PERATION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,67,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Coope-
ration’ .”
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Demanp No. XXVII—IINDUSTRIES
Mr. Speaker: Motion moved:

“That a sum not cxceeding
Rs. 81,98,900 be granted to the
President out of the Consolidated
Fund of the State c¢f Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 2ist day of
March, 1966, in respect of ‘Indus-

R

{ries’.
Demanp  No.

ExXTENSION SERVICE AND LocaL
DevELOPMENT WORKS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,45,50,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessuy to
defray the charges which will
come in course of payment during
the ycar ending the 31st day of
March, 1966, in respect of ‘Com-
munity Development Projects,
National Extension Service and
Local Development Works’,

Demanp No, XXIX—LAROUR AND
EMrLoyMENT

Mr. Speaker: Mation moved:

“That a sum not exceeding
Rs. 73,61,900 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come In course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Labour and Employmer.t’.”

DemMaxp No. XXX—HARIIAN WELFARE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,45,26,900 be granted to the
President out of the Consolidated
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Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 21st day of
March, 1966, in respect of ‘Harijan
Welfare™.”

DemanNp No. XXXI—STATISTIC AND
MISCELLANEOUS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,09,700 be  granted to the
President out of the Consolidated
Fund of the State of Kcrala, to
complete the sum necessary tor
defray the charges which will
come in course of paymcn* during
the year ending the 3ist day of
March, 1966, in respert of ‘Sta'is-

> "

tics and Miscellaneous’.

Demanp No,  XXXII—IrriGATiON

Mr. Specaker: Motion moved:

“That a sum not exceeding
Rs. 2,48,30,100 be granted {o tne
President out of the Consolidated
Fund of the State of Kerala. to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Irriga-
tion’.”

Demanp No. XXXIII—Pusric Works

Mr. Speaker: Motion moved:

“That a sum not excceding
Rs. 7,82,64.200 be granted to the
President out of the Consolidatea:
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Pui-
lic Works'"”

Drmanp No. XXXI1V--Ports
Mr. Speaker: Motion moved:

“That a sum not excceding
Rs. 6,26,700 be granted to the
President out of the Corsolidated:
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Fund of the State of Kerala, to
.complete the sum necessary w0
defray the charges which will
come in course of payment during
the year ending the 21st day or
March, 1966, in respect of ‘Ports’.’

DEMAND No,
ScHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,91,68,200 be granted to ‘he
President out of the Consolidatec
Fund of the State of Kerala, to
<omplete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 21st day of
March, 1966 in respect of ‘“Trans-
port Schemes’.”

DemaAND No. XXXVI—FaMINEs
Mr. Speaker: Motion moved:

“That a sum not cxceeding
Rs. 16,81,000 be granted to the
President out of the Consolidatea
Fund of the State of Kerale, 1o
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Fami-
nes”.”

‘DeEMAND No.
Mr. Speaker: Mciion moved:

“That a sum not exceeding
Rs. 2,48,66,100 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which  wiil
come in course of payment during
the year ending the 31st day ot
March, 1966, in respect of ‘Pen-
sions'.”

Demanp No. XXXVIII—STATIONERY

AND PRINTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 67,15500 be granted to the
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President out of the Consolidatea
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Station-
ery and Printing’.”

DeEMAND No. XXXIX—FogresT
Mr. Speaker: Motion moved:

“That a sum not exceeding.
Rs. 1,17,57,000 be granted tu the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 2lst day of
March, 1966, in respect of ‘Forest’.”

Demanp No. XL—MISCELLANEOUS

Mr. Speaker: Motion moved:

That a sum not exceeding
Rs. 49,183,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum neccessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Miscel-
laneous’ .”

Demanp  No. XLI—MISCELLANEOUS
COMPENSATIONS

AND  ASSIGNMENTS

Mr. Speaker: Motion moved:

‘“That a sum not exceeding
Rs. 13,68,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31s¢ day of
March, 1968 in respect of ‘Miscel-
laneous Compensations and As-

signments’.
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DemaNDp No. XLI—NATIONAL EMER-

GENCY
Mr. Speaker: Motion moved:

“That a sum not not exceeding
Rs. 11,000 be granted to the
President out of the Consnlidated
Fund of the State of Kerala, to
complete  the sum necessary to
defray the charges which will
came in course of payment during
the year ending the 31st day of
March, 1968 in respect of ‘National
Emergency’.”

Drmano No. XLII—Caprran  Outray

oN Pusric HeALTH
Mr. Speaker: Moiion moved:

“That a sum not exceeding
Rs. 93,27,300 be granted to the
President out of the Consolidated
Fund of the State »f Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
ihe year ending the 31st day of
March, 1966, in respect of ‘Capital
outlay on the Public Health' .

Demanp No. XLIV—CAPITAL OUTLAY

ON AGRICULTURAL IMPROVEMENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 5,84,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Agricultural Improve-
ment’.’

DeMAND No. XLV-—CAPITAL OUTLAY ON
INDUSTRIAL AND EcoNomic DEvELOP-

MENT
Wr. Speaker: Motion moved:

‘That a sum not exceeding
Rs. 2,85,52,800 be granted to the
President out of the Consolidated

636 (Ai) LS—8.
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Fund of the State of Kerala, to
complete the sum necessary to
defray the chargeg which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Industrial and Econo-
mic Development’.”

DemaND No. XLVI—CariTaL OQuUTLAY
ON IRRIGATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,77,23,800 be granted to the
President out of the Consolidated
Fund of the State of Kerala, t
complete the sum npecessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
outlay on Irrigation'”

DemanD No, XLVII—CapitaL  Outray
oN PusLic WORKsS

Mr. Speaker: Mction moved:

“That a sum not :xceeding
Rs. 4,80,78.000 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1968, in respect of ‘Capital
Outlay on Public Works'”

DeMAND No. XLVIII—CAPITAL OUTLAY
oN OTHER WORKS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 33,25,300 be granted to the
President out of the Consolidated
Fund of the State of Kerals, to
complete the sum necessary to
defray the charges which vAl!
come in course of payment during
the year ending the 3lst day of
March 1966, in respect of ‘Capital
Outlay on Other Woks'”

14084



14085 Demands for MAY 10, 1965 Grants—Kerala, 1965-66 14086

DeMAND No. XLIX—Caritar OuTiAy the year ending the 31st day of

oN PorTs
Mr. Speaker. Motion moved:

“That a sum not exceeding
Rs. 66,77,000 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in courge of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Ports'.”

Demanp No. L—CaprraL OuTLAY  ON

TRANSPORT SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,71,800 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary 1o
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Capital
outlay on Tansport Schemes'’.”

DeEmManp No. LI—CAPrtaL OUTLAY ON

FoORESTS

Mr. Speaker: Viction moved:

‘“That a sum not exceeding
Rs, 34,865,700 be granted to the
President out of the Consolidated
Fund of the State »f Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Forests'.”

March, 1968, in respect of ‘Com-
muted Value of Pensions’.”.

DeMAND No. LIII—CAPITAL OUTLAY oN

ScHEMES OF GOVERNMENT TRADING
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 69,26,76,900 be grarted to the
President out of the Consolidatea
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Schemes of Govern-
ment Trading’. ”

DemanD No, LV—LOANS AND ADVANCES

BY THE GOVERNMENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 14,92,80,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the chargeg which will
come in course of payment during
the year ending the 31st day of
March, 1966 in respect of ‘Loaas
and Advances by the Govern-
ment'.”

oY gware fag : (FIT) oo
wgE, ¥ F amw F fow g Az
fordare § f& gt fewrdfer mawz
T A TR E T 17 AN H FEE
e ¥ Frf w19 w4 e e
foad swea & fav wags agusA
A & 5%

Demanp No. LI—CoMMUTED VALUE 1351 hrs.

oF PENSIONS [Mr. DEPUTY-SPEAKER in the Chair]

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,08000 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the chargeg_ which will
come in course of payment during

F AT Ft FGF F A e oy 2
o 7 FFEd 1 rewwiEaT & 3w
T ¥ aEE B gg Afgw uv R
qz dm ¥ et fF @ Ay & o
fear sy 1 gw AW waEfew Ad 2
WA gTwr ¥ fAE &, qmi aver
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TR TAw F fAw 43 go
gt T A AN A oA @@l 17
i i o qfefeafs dar 7 #7 a®
3t f& sa¥ agi fed ot 2w ¥ feur-
#Hex gTmT TEw A 9 AT | @
AT AT A T AT, 47 TAEY
A9 ¥ I wavgar & wfgw ar aw
a1 fF geRT gz Awt 7o ow T
g2 oY, AfFA TEr A FTE q@i w7
SAAT FT AT AN T AR AgT A
FAAT T Ay F WA FT W AT
fear war | SEF a7 W FEE S agEa
sTg AR gAr F'r & @ wEw Fy
feafir g1 st & ) ofzamr, Gop &
far AT, FTX & < A A Gar &
I}, TR ¥ q@ OIA€ IFE
T8 e amr @@ g, W wRw #
aft AT | FFET &) orfad w1 AT
T AT A F FAH TEA FT IGA
A Al o fer omar s\ oErem
# & 76 gaw fx foq a7 & avwe
T WO ¥ 7 AT & AIWA AT AFAT
B\ FE AT 1 0y Fe g e
2§ ogE @AEEw wEw &7 o
agrey § fF sglaa ea9 &%
FT 39 g9 H agl wgfas W
FAr | & qEAT ARAT § FHA AT
A frr a7 39 g1 # wegfraa @

IA7 92W # 430 GRo UHo We
Tz Ay W fam afey (A,
o7 I 400 # T 14 THo Mo Mo
& ir zatan mifs &1 a7 5 =
A7 K1 @ AT @ 97 fa fame
vt vy An@r Tifgn ar g Ave
Amar aifgn | &z nammafRaT Aw
qz1 7 3 E¥ o T EY BW AAA @
f& w7 aifzw g1 & A1 T gWT @Ay
A& awwa fx e omg fawma sar
g w7 safar Ak Az adfax
#:owAE
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FIHE gL A B F gewT O
amETw dar Ad fear fF wwAr @
mewfaear dar 1 oma IR
¢ qew FAfwI 78t & 1 WA w7
BT VT &7 IR 1T AT A §

TEwEd AT § Tea-wAa (o
) gEr iz TRT FF fAw gy
AT FET ], IWA AFAL AT I 2,
faom & s ZeAr

off ranw fad mwiw o fosa
T JIAT § 0F w1 T Qg swar o
T FEY A, BfFF 59 W AT q@7aqr
7 17 qNI A I FAR CH A
o= A &1 FvE Ay e Al
F g § FAda ¥199 7@ | ATAfAM
qv wifqar A, "Wz ¥ TR Any
At gaFr misr o, s fana
F AT AYT N & AT g Iz
1 IFET MAT Y T, W QA w0
a7 AY AT Y W ¢ AT FATNN
T T FT ATEIT AEAT & fF A w
FAdx FTgw @ | var g fad @ 2
/FAT |

o A FET & IR A qIwT
gE< ¥ FRAT AL AAAY, FW AT
¥ gg T 7 7T A A, g # ;A
a# &, o A T § qeAT Ad fr
T fFar 7 1 TH wETeT § F3A 7
AT |SP AT ¥ Aw awar &
T FWIT IT A AL BT A3 F o &
I wgar AgA g IAw awow
qear aifgn f& 39 F77 F W@y 10
7 27 frar T 1 45 FAT IAAT ¥
AAA 1 B¥A) FUH AE 720 AGAT 1
i azi w15 TE @ 2, qgi Lt WA
Y 2 @i AT w1 =9 faar man 2,
TFTGT AT & T T gA]T @20
AT FRI AL W 7 W@ TG A
Gar A# gOT, W7 WMy TEw A 04
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AET AT | AR R TAT EET | A
FEW AT ATEI T AF FE F
arR Wt g% T2 gt ¥ AR fawiea-
famz &Y <@ 2 1 3% S § qeA
wfge f& g7 gram F ww fear s
agi OH gramg 9a7 90 g1 % § faan
fx w349 T 9% 1 oAl g ¥ 37
gl 7} e f& aer FY 3| F
Ten 7.7 gt feurdd1 & wa 9w 1077ty
1 wEa Fgw fear sn

AT § 999 ATA T q1 T 1A
S oY, wIw F AT A g A0A g
FFAY 4 ifE 39771 U azaUg €4
FTar qr, #17 agr gasi w1 wfafafy
q1 | 99 aFF A A g1 FT 7
Affm g F1 W H AT W @
afF e i 7g & & 09 JAEr
TV AT qTaw aw ag 7E1 frav ww@
T wedr @ g1 A § A e
AT FT Fz Fw aw AECqgIA fawm
ST 1 GE gEe § A< F1 =g
fr a=x1% 9T f@ER & Ay, AW
A & w1y FAgifa® gl F 7y,
qA & qaEki 7 e f& #w g4
AN FY GAAET AL | FH TEFRF
feiar & g8 g F1 og=Er TA
gand & foa7 ger 95 &

gear: agal w94 9ad fya afza
ufaae § TqET T4T HAT T FHA: 1)

R A¥E 7 fgq Awd @, 39 AW &7
fea wEQ &, W AIEIX TEA TE
97 99 q W JAR! AT FT AA
FIA E | TR W G @I AT qX
21 ¥, afw gw AT WE R 97
A 71 a0 FQ &, A fF e fway
w&A A O 4 @) g A Ag Av #
Fo ¥ for 9 W@, A FW IER
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AT FIF 7 TEA T ¥R FT AR
&a1 F79 ¥ A g 99 & A qE
Fi 9 faw 7 v A 91g IAN
UL Z9 T 41 A g AT | §W AT
f6 3w wem 1 @=r famr 9@ Wg
IqH W F P F@ Wl F1 ) AT AT
TG FW ETT &1 38§ A & g=n
aMed § | gafan qum gaw fF s
gare A fewiga & 7 A%, IAF!
Tifau fF g 3T ¥ Tqr vaTATETT
qar #¥ faan f& 997 737 79 )

Shri Maniyangadan (Kottayam):
In the first place, I have to express
my regret that the time allotted for
this budget debate, which covers about
55 demands, is only 24 hours. Sir,
the whole State budget is to be cover-
ed within a period of 2§ hours.

Sir, when the budget was introduc-
ed here, a statement was circulated
on the 8th March. In that statement
it has been stated that, considering
the limited object of the presentation
of State budget to Parliament, it is
hardly necessary to dilate on the eco-
nomic and other developments in the
State during the current year. Sir,
again Hon'ble Members will, however,
appreciate that I am presenting only
a provisional budget of Kerala Gov-
ernment for the next year. I am sure
they will not expect me to propose
measures at this stage for covering the
budgetary deficit of Rs. 82 lakhs which
has just been revealed. When this
budget was originally introduced and
the motion for Vote-on-Account was
discussed here, even then the Finance
Minister said that a detaileq budget
would be prepared and presented to
this House if it became necessary and
events subsquent to that have made
it necessary that the Central Govern-
ment should take over the duties of
administering that State. The present
proclamation jmposing the President’s
rule came subsequently. Regarding .
the financial, economic and other deve-
lopments in the State during the pre-
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vious year or the current year, no
mention has been made. The Mem-
bers of Parliament who are deemed
to be responsible for the administra-
tion of the State, for evolving sche-
mes for the development of the State,
are left jn the dark and I think that
the responsibility vested in the Par-
liament cannot be discharged proper-
ly if things are allowed to be done
like this. Anyhow, Sir I do not want
to go into details regarding those mat-
ters. On various occasions here, seve-
ral Members have represented in this
Parliament regarding the economic
backwardness of the State and the
funds allotted for various Five-Year
Plans.

14 hrs.

I am very happy that Members from
all sides of the House take intercst
in the Kerala affairs, whenever thty
come up here for discussion. But to
my dismay 1 find that the interest
that they take is more in political
matters than in the economic or social
matters concerning that State. I hope
my hon. friends in this house from all
parts of the country will look into the
real problem that faces the State, will
consider what the economic condition
is, how to develop it and how to bring
that State to the all-India level. I
hope that these matters will be given
more attention to and that during this
period when the President’s rule is
there and when Parliament is direct-
ly responsible for the welfare of that
State, Members will leave aside poli-
tics and personalities and will take
more interest in the affairs connected
with the economic and social aspects
of the State, because if they do so,
then that will be for the good of the
State and of the country as well.

I suggest that Finance Minister
may send a team of officers or per-
sons who are capable of doing some-
thing to study these problems, and
study the potentialities of the State
regarding industries and other deve-
lopmental activities and suggest and
implement schemes for the develop-
ment of the State.
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One thing that I have to bring (o
the notice of thig august House is the
heavy: debt position of the State. Fron
the papers supplied to us we find that
the service charges of the debts, man-
ly debts from the Central Govern-
ment are very heavy. Some time
back, a suggestion was made by the
State Government that loans given
by the Central Government to the
State might be categorised into thrce
types in other words, that they may
be classified according to the naturc of
the scheme on which the capital ex-
penditure is incurred from out of the
loans. The scheme of capital expen-
diture may be classified under three
categories, productive, partially pro-
ductive and unproductive. The sug-
gestion of the State Government to get
over the present predicament jnto
which the State has fallen, is that the
loans for productive expenditure may
be returned with intcrest in a reason-
able term. As regards partially pro-
ductive loans, the suggestion is that
they may be returned, of course, with-
out interest. As regards those loans
which are being utilised for unproduc-
tive enterprises, the suggestion is that
they may be considered as outright
grants. Unless this step is taken, my
submission is that it will not be pos-
sible for the State to continue to pay
the interest that is being pald now.

In this connection, I am happy to
not that the Union Government have
agreed to consider the loans that are
being paid for the work to prevent
sea erosion as outright grants and
treat the work as a national scheme.
Similarly, T suggest that all loans for
purposes of unproductive enterprises
in the State may be considered as out-
right grants.

Regarding the working of the Third
Five Year Plan of the State, from the
papers supplied to us, we find that in
two main sectors, namely the agricul-
tural sector and the industrial sector.
there have been very heavy shortfalls.
The Third Plan provisfon for the
whole of the Third Plan period, that
is, for 1961-86 for agricultural pro-
grammes is Rs. 3171°70 lakhs includ-
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ing Rs. 67787 lakhs provided in the
budget for 1865-66 the total expendi-
ture comes only to  Rs, 2452 lakhs.
‘This leaves a gap of Rs. 71970 Jaikhs
in the agricultural sector throughout
the Third Five Year Plan. Similarly,
under the head ‘Industries and Mining’
an amount Rs. 380:41 lakhs has been
the shortfall in expenditure. Though
the amount has been allotted for the
State under the Third Plan, we
find that the amount has not been uti-
lised. 1 do not blame the Finance
Minister or the Union Government for
this. Bul what I would submit is that
this is a matter that must be seriously
taken note of. We speak of unem-
ployment there; we speak of food
scarcity in the State, and yet we find
that this amount has not yet been
spent. I do not know why they are
not spending it and yhy they are not
even thinking of spending it. This is
a matter that has to be looked into.
As we see from the papers now, there
is only a small deficit, but recently T
have go! certain information to the
elfect that about Rs. 15 to 20 crores
had been requested for the State Gov-
ernment for the developmental acti-
vities of the State during the current
financial year. I hope that the Fin-
ance Ministry will very sympathically
consider this request.

Then, there are various other mat-
ters which are going by default for
want of foreign exchange and for want
of sanction of foreign exchange.
There are several jrrigation projects
in the State which had been included
in the Second Plan and which had
spilled over to the Third Plan but on
which no work has yet been started,
the main reason being want of sanc-
tion of foreign exchange by the Fin-
ance Ministry, My submission is that
these matters must be looked into.

In this conection, T would like to
stress about one particular project. I
have referred here several times to
the Idikki hydel project. Recently
there have been certain reports in the
papers that there is a move on the part
of the Union Government to slow it
down. My information is that there
had been a confcrence recently bet-
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ween the Finance Minster, thc ofth-
cers of the State Government ana
some officers of the CWPC and it was
almost decided there that only the
minimum essential unavoidable expen-
diture should be incurred on this pro-
Jject and it should be slowed down to
the maximum extent. If this is true—
1 do not know whether it is true; I
do no. vouchsafe for it but I have got
certain information to this effect from
certain reliable quarters—and therc
is a decision to slow jt down to the
maximum extent possible, then it
would mean that the Idikki
project is not going to be taken
up immediately. The State Govern-
ment, the Governor Shrj A. P. Jain
who has gone there, and all the offi-
cers of the State Government have
tried their best to impress upon the
Central Government, the Minister of
Irrigation and Power and the CWPC
the absolute necessity of taking it up.
But now it seems that Government
are thinking of slowing it down. If
that is true, then I may be pardoned
{o say that the people of Kerala would
not forgive this

From the explanatory memorandum
circulated to us we find that the in-
come from factories and from indus-
tries was low last year. The reasom
given is the lack power; and it has
been stated that because of the power-
cut during the summer season there,
several industrial could not work.
Several industries in the State under
the Central sector had to stop work
for ncarly six monthe or so. In such
a contingency, when we say that thers
is power available, and if the project
could be taken up, power could be
produced at the cheapest rate in India
we do not know why it is not takem
up and why it is said on the other
hand, that they are not going to take
it up. If it is true that the Idikki
project is going to be slowed down
then that is a great wrong done to
the State.

Another thing that I want to bring
to the notice of the Government is
about the land-tax. The Land Tax
Act there had been struck down by
the High Court, and the matter was
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then taken up to the Supreme Court,
and there it was struck down in 1961.
Subsequently, that was revalidated
by Parliament by including it in the
Ninth Schedule to the Constitution.
Under the Land Tax Act, the amount
could be collected from the agricul-
turist as tax from the land.

In this connection, I may also bping
to the notice of Government that the
agriculturists are paying various other
types of taxes. One is the land tax,
then there is what is called the planta-
tion tax, then there is additional tax
on land, then agricultural income tax.
The Finance Minister in this statement
says that the increase in revenue is
largely due to the anticipated arrears
under the New Lanq Tax Act which
has since been revelidated. For three
years, because the Act was struck
down as unconstitutional by the High
Court, no tax could be collected. If
the intention of Government is to col-
lect all the arrears in a lump sum,
my submission is that the agricultur-
ists would be put to very great diffi-
culty. To avoid that, they must be
given time to pay the arrears in instal-
ments_ Their failure to pay is not due
to any fault of their:. It was due to a
defect in the legislation. Of course,
Parliament has revalidated and it
could be collected. T have no objection
to that. But what I submit is that
some time must be given to the pco-
ple for paying it in instalments and
instructions must issue to the revenue
authorities accordingly. Unless this is
done, the people will be put to very
great difficulties.

Regarding sales tax, I have nothing
to say against the Sales Tax Act. Of
course, there is a big  controversy
there whether it should be single-
point or multi-point. But what I
have to say is about the sales tax
administration. In various towns, In
many places, there are people who pay
both sales tax and Central income
tax. Thev say that as regards the
Central income-tax they.do not find
anv diffcu’'ty. But with regard to
the sales tax, there is a rumour—I
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do not know whether it is true—that
every officer in an area has been ask-
ed to collect so much amount, The
merchants and traders are not assess-
ed to sales tax on the basis of any ac-
counts. The officers are told to col-
lect so much amount from each place.
Of course, they do not make this pub-
lic, but the rumour is that this is what
they do. There is a lot of harassment
from these officers. I submit, this
matter must be looked into. Since the
Finance Minister is in charge of these
things now, he could see that the ad-
ministration of the sales tax depart-
ment is brought in line with that of
the central income-tox department.

14C96

You have rung the bell again. As
1 submitted earlier, this is Kerala's
budget for the year. We have only
2} hours for this debate. I would
earnestly appeal to you to allot some
more time to it, though I would not
take much more time.

Another thing is regarding the rub-
ber plantations. Recently a paper
circulated by the Rubber Board says
that during the period ended January
1965, the utilisation of natural rub-
ber ag against the utilisation of syn-
thetic rubber in the whole of India
was found to be less than what it was
during the same period the previous
year. My submission is that this is
because of the increased production
of synthetic rubber. Government have
adopted certain measures to compel
the manufacturers to use synthetic
rubber, This has become a trouble-
some thing. As regards natural rub-
ber, Kerala enjoys a monopoly be-
cause of climatic and other conditions.
Natural rubber production has increas-
ed and every step is being taken by
Government and the Rubber Board to
increase the production of natural
rubber. At the same time, we find
the utilisation by industry of natural
rubber is decreasing while the use of
synthetic rubber by it is increasing
because of the activities of Govern-
ment. This i8 a matter that must be
looked into. T hope the Ministry will
do so.



14097 Demands for

[Shri Maniyangadan).

So many other things remain, .com-
munications ang the like, but for want
of time I do not go into the details.
But I would say one thing. There
are distressing reports reaching us
that the price of rice has gone up
tremendously in the state. Last time
when the Demands of the Food and
Agriculture Ministry were discussed, I
referred to this. This is a matter
that has created a lot of heart-burn-
ing among the people of the State, 1
do not stand for siatutory rationing.
But I want that the levy gystem must
be abolished. What exactly happened,
I do not know. But my impression is
that it is because of this unnecessary
harasment and troubles caused by
police and village officerg that all these
troubles have arisen. As I said, the
levy system must be abolished. The
present cordoning of the State from
the neighbouring states of Madras and
Andhra should be removed ang free
flow of rice from Madras and Andhra
allowed which will, I am sure, bring
down the price. There is only infor-
ma] rationing in the state. As I sub-
mitted on a previous occasion, infor-
mal rationing presupposes a quantity
of rice being made available to the
public in the open market. 1f this
condition is not fulfilled, it is not pos-
sible to work this system. There may
be unsocial c'ements who will make
capital out of such a situation. That
must be avoided. So I suggest that
free flow of rice from the neighbour-
ing states must be allowed, the levy
system must be abolished and there
should not be any statutory rationing
at all. If these things are not done,
the people of the State would suffer.

Shri M. K. Kumaran (Chirayinkil):
My hon. friend, Shri Maniymngadan,
and geveral other Members dealt with
the political aspect of the crisis in
Kerala today and the other day and
I do not wish to cover the ground
already covered by my hon. friend. I
wish to say that the problem of Kerala
is mainly an economic one, but
that does not mean that we have
no other problems. There are poli-
tical problems there are communal

MAY 10, 1985

Grants—Kerala, 1965-66 - 14098

problems and there are many other
problems. But the basic ‘problem
troubling the people of the State is
economic. How are we going to solve
it? That is the challenge now facing
this Parliament and this country and
the political parties also.

If you study the budgets of the past
five or six years, that js after the
Kerala State came into existence, you
will find that the predominant featurc
of the budget of Kerala is its deficit
character. All the Finance Ministers
of the State have been struggling
hard to present a balanced budget,
but they have not succeeded. This
chronic deficit of the State shows the
weakness, the illness of the economy
of the State. Of all the Ministers of
the State, the Finance Minister is the
most unpopular because he has to
bring new taxation measures every
year in his attempt to present a bal-
anced budget. Thus, this state has
now come to a stage where it cannot
go any farther. As regards taxation,
the State has rcached the satura-
tion point. The maximum taxation
level has been reached. This aspect of
the economic condition of the State
should be seriously considered by the
Central Finance Ministry, and some
way should be found to change this
financia] condition of the State

As my friends have pointed on many
occasions, Kerala is backward in n-
dustry, backward in agricultural pro-
duction, backward in employment, and
backward even in generation of elcc-
tric power. As you know, Kerala
State is very rich in water resources
If these resources can be utilised pro-
perly and efficientiy, not only can the
State have very cheap ppwer, but it
can also supply cheap power to the
neighbouring Stales which are deficit
in electric power. We know, and the
Central Government also knows, that
Kerala is industrially very backward,
but the main pre-condition for the
industrialisation of the State iz aveil-
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ability of and self-sufficiency m
cheap electric power, but in this mat-
ter during the last three Plans, the
State has been neglected. During the
Second Plan, because of the non-
availability of foreign exchange, so
many important projects had to be
rosponed, and work could not be
carried on. That is the condition to-
day also.

So many friends have referred to
the importance of the Idiki project in
the State. That is the most impor-
tant power project not only n that
State, but even in the southern re-
gion taken as a whole. But the for-
eign exchange component of the pro-
ject has become a hurdle to the im-
plementation of it.

The Government of Canada has
agreed to help that project with for-
eign exchange. Their engineers came
here, and they had consultations with
the State and Central Governments
and also submitted their repori. The
only thing that remains to be done is
the conclusion of an agreement bet-
ween the Government of Canada and
the Government of India. The Gov-
ernment of Canada has provided 5 mil-
lion dollars in their budget for the
current year for this purpose, but the
Centra] Government, the Finance
Ministry of the Government of India,
has not so far taken any steps to
conclude that agreement and to make
that foreign exchange available for
the implementation of the Idiki pro-
ject,

Shri Maniyangadan referred to an-
other thing, a thing which has been
brought to my notice also, namely the
double talk of the Central Ministries
here. On Friday Shri Hathi, who had
something to do with Irrigation and
Power previously, stated that he loved
the Idiki project, and that the Gov-
ernment would do cverything possi-
bl to implement it speedily, but as
has been pointed out, there is a con-
spiracy going on behind the people of
Kerala and behind this House against
the implementation of that project.
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Recently there was a meeting 1n the
Finance Minister’s room in Dethi.
which was attended by very impor-
tant officers of the Finance Mimstry
ang also the Chairman of the Electri-
city Board of Kerala and one o the
Advisers. At that meeting it was
decided that this project should t»
slowed down to the maximum extent
possible, and that the funds allotted
to it should be diverted to other pro-
jects. This decision was imposeq oa
the Chairman of the Kerala Eiectr-
c:ily Board. Of course, the Adviser
is a Central Government man, he aiso
accepted it. This is how things are
being done behind the back of the
people of Kerala. The Government
of India is trying to cheat them They
are given very nice, sweet promises
here, but they are doing other things
behing their back. This should not
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be done. The people of Keralt wilt
not tolerate this.
The Electricity Board of Kerala

demanded Rs, 6 crores for the fulfil-
ment of their plans for the last ycar
of the Third Plan regarding this Idiki
project, but only Rs. 1 crore has been
allotted to it. My information is that
the authorities in the State have to
meet contractual commitments to the
extent of Rs, 160 lakhs this year. If
they do not fulfil them, the contrac-
tors will sue them and claim compen-
sation. This Rs. 160 lakhs is for work
already done, but only Rs. 1 crore is
allotted, and the Central Finance
Ministry wants to divert funds to other
projects. That is the game going on
here.

Shri Hathi was saying so many
things, giving so many sweet promises,
but the people of Kerala have their
own bitter experience. The other day
Shri Sreekantan Nair referred to the
ITT building now being constructed
very close to the aerodrome at Tri-
vandrum. From the very beginning of
the construction of the building, there
was a public protest, and very emin-
ent citizens of Trivandrum brought
this issue to the notice of the Govern-
ment and told them that if they cons-
tructed that building, the airport could
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not be converted into an international
one as promisedq by the Government
of India. But in spite of the warning
and notice given Dby responsible
citizens of the State, some Govern-
ment officers took it into their heads
that it should be completed. Unlike
other projects, the construction work
went on very speedily, and now the
building is near completion.

Shri Sreekantan Nair referred to Lt.
Col. Goda Varma Raja, brother-in-
law of the Maharaja of Travancore,
who took much interest in the matter.
He was thinking of going and offering
satyagraha before Raj Bhavan. He
also wanted to go to the spot with a
hammer in his hand and demolish the
building. He was prepared to go to
such lengths because his patience
came to an end. He represented the
matter to the Governor, Shri V. V.
Giri, who promised that the construc-
tion would be stopped, but later the
officers gave a different version of the
subject to the Governor who had to
submit to their persuasion, because
things are done by bureaucrats there,
not by Shri Giri or Shri Jain who
_can understand the feclings of the
people. Things are done by the
bureaucrats who do not understand
the feelings and interests of the
people. That is how things are being
done there under President’s rule.

This kind of thing goes on in many
.many other spheres also. We have
given notice of cut motions regarding
certain issues, and I do not think I
will get time to refer to all those
issues. But one particular issue which
has been made the subject-matter of
a cut motion is about one PWD
engineering workshop at Chakaj in
Trivandrum. That engineering work-
shop was started by Shri C. P. Rama-
swami Ayyar while he was the Dewan
of the Travancore State. That
engineering workshop had a pride of
place in the sphere of engineering
industries. There were 700 very
skilled workers working in that work-
shop. Now. under the popular Gov-
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ernments and also under the Presi-
dent’s rule it has developed so much
that now 240 workers are working
there! And a very funny aspect of
the position of the workshop js that
to manage these 240 workers, the Gov-
ernment is having a staff of 126
members—a factory which is employ-
ing 240 workers is managed by a staff
of 125 officers and other employees!
That is how public undertakings are
run in our State. This matter should
be gone into and action should be
taken to remove all these difficulties.

The Governor, Mr. Jain, is now
touring the State. We read in the
papers that he is giving promises
everywhere to the people. People
naturally crowd to see the new
Governor. When his car passes, peo-
ple come and crowd around it, and
he stops the car, gets down and asks
them ‘what do you want?’ and so on.
The prople want so many things, and
he promises them offhand. This
is good; this having contact with the
people, that is good, and his giving
promises to them, that is also good.
But a day will come when the people
will turn round and ask the Governor
“what about your promises?” Then
Mr. Jain will land in difficulties. Sir,
this is a warning that 1 want to give
to the Governor, Mr, Jain, because 1
think that he is a well meaning man;
he wants to do something for the
State of Kerala. But if this kind of
attitute is taken by the Central Gov-
ernment and this is the attitute of the
bureaucrats under Mr, Jain, then he
will not be able to do anything there.

Sir, immediately after the arrival of
Mr. Jain the fooqd situation has become
very serious in that State. He was
Food Minister of the Government of
India. He had to resign that minister-
ship because of the food crisis,
because of the production crisis in
this country. So now he is facing
another crisis in the State of Kerala.
The prices had gone so high that the
price of one kilo of rice which was
120 paise a few days before is now
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170 paise. That is how the price of
foodgrains has shot up.

In this connection I wish to impress

upon the authorities, upun the
Government of India and aqlso
the State Government, that

statutory rationing should be introduc-
ed in the State. The informal ration-
ing has become informal starvation for
the people of Kerala. At least, the
starvation shoulq be formalised. So,
statutory rationing should be introduc-
cd. There is no other way,

The levy system has failed com-
pletely, because there are certain
persons in the Kottayam and Alleppey
districts who are very powertul. They
can challenge any government. And
Mr, Maniyangadan and others belong-
ing to the Congress Party are very
much afraid of them. If they do not
iry to please them, they will go to
the Kerala Congress. So there is a
race between the Kerala Congress
and the Congress for appearing
these hoarders and profiteers in
the Kottayam and Alleppey districts.
‘The Government'’s measures to impose
levy upon the agriculturists and take
paddy from them have now failed.
The Governor is faced with a very
serious problem there. Only by m-
posing statutory rationing can the
Government cope with the very
serious food situation that is develop-
ing there.

Another thing. The price of kero-
sene oil which is used by our common
people, that also is going high. The
prices of other commodities are also
shooting up. That is a very serious
problem, and the Government should
take immediate steps to check the
rise of prices.

There was some report in the papers
that the Central Government has con-
sented to take up the sea erosion
work as a Central work. That is a
good move. If that is something
beyond a merc promise and is going
to materialise, the people of Kerala
welcome that decision. That is a
mational problem. As we have a
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border problem here in Kashmir and
Kutch and other places, that is also a
border problem. There the danger is
not from Pakistan or China but from
the sea. Therefore it should be treat-
ed as a national problem and all
amounts required for constructing the
sea wall running along the coast of
Kerala should be given by the Cen-
tral Government.

Then there are matters relating to
industrialisation and other things. But,
as has already been said. two and a
half hours’ time is not enough for us
to go into the details of the Budget
and to deal with the various eco-
nomic problems of the State. T
wish only to say, as I said earlier, that
the main problem of the State is an
economic one, and if that is not solv-
ed, not only the Congress party but
all parties will fail there and demo-
cracy also will fail there. Otherwise
that is the best place where we can
successfully imnlement parliamentary
democracy and Wwc¢ can  progress
towards socialism, and that State will
be a model for other parts of the

country.

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions to
the Demands for Grants in respect of
Kerala State, subject to their being
otherwise admissible.

Shri Pottekkatt: I beg to move:

“That the demand under the
head Land Revenue’ be reduced
by Rs. 100.”

[Failure to pay the share of basic tax
due to the wvarious Panchayats in

Kerala. (1)]

Shri Koya: 1 beg to move:
“That the demang under the

head ‘Excise’ be reduced by

Rs. 100.”

[Reported attempt to rationalise pro-
hibition in Kerala. (2)]



14105 Demands for

Shri Pottekkatt: T beg to move:

“That the demanq under the
head ‘Taxes on Vehicles’ be reduc-
ed by Rs. 100."

[Need to reduce the taxr on motor
vehicles in Kerala. (3)]

“That the demang under the
head ‘Taxes on Vehicles’ be reduc-
ed by Rs. 100.”

[Need to encourage transport co-
operatives in Kerala, (4)]

“That the demangq under the
head ‘Elections’ be reduced by
Rs. 100.”

|Need to take early steps to conduct
election to the Kerala Legislative
Assembly. (5)]

Shri Koya: I heg to move:

“That the demand under the
head Elections’ be reduced by
Rs. 100.”

[Failure to associate the representa-
tives of Muslim League in Delimita-
tion Committees. (6)]

“That the demand under the
heaq ‘Heads of States, Ministers
and Headquarters Staff' pe reduc-
ed by Rs 100

[{Growing number of police atrocities
in Kerala State. (7)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduced
by Rs. 100.”

getting cooperation of
representatives in  the
(8)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduced
by Rs. 100.”

| Failure to give representation to all
shades of political opinions and all
sections of population in Committees
formed by Government. (9)]

[Failure in

popular
administration.
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“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed by Rs, 100.”

| Failure to make effort to bring Mala-
bar to the level of Travancore Cochin

in the educational and industrial
spheres. (10)].
“That the demand under the

head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed by Rs, 100.”

[Need for increasing the quantum of
assistance given to Burma evacuces
from Rs. 250 to Rs. 1,500. (11))

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
£d by Rs, 100.”

[Need for relaxing the conditions of
loans given to Burma evacuees. (12)]
Shri Pottekkatt: T beg to move:

“Thay the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100.”

[Need to <construct quarters for all
judicial officers in Kerala. (13)]

“That the demand under the
head ‘Police’ be reduceq by
Rs. 100.”

[Need to do uway with the police
verification of candidates selected by
the Public Service Commission.
(14)]

“That
head ‘Police’
Rs. 100.”

the demand under the
be reduced by

[Need to enhance the T.A. o) Police
Officers in Kerala. (15)]

“That the demand under thc
head ‘State Insarance and Miscel-
laneous’ be reduced by Rs. 100.”

[Need to exrpedite the compensation
claim under the State Insurance
Scheme. (16)]
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Shri Koya: I beg to move:

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100.”

[Nced for appointing Arabic Lecturers
in the Calicut College and Palghat
Victoria College. (17)]

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100

| Necessity of introducing Arabic in
the oriental college Pattambi. (18)]

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100.”

{Necessity of starting an arts college
at Tirur, (19)]

“That the demand under the
head' ‘General Education’ be
reduced by Rs. 100

|Reported move not to sanction more
schools even in the educationally
backward areas. (20)]

“Thay the demand under the
heud ‘General Education’ be
reduced by Rs. 100.”

{Failure to appoint Arabic teachers in
many schools where there are ve-
quired number of students. (21))

“That the demand under the
head ‘General Education’ be
reduced by Rs. 100.”

[Necessity of upgrading the part time
Avrabic teachers to full time. (22)]

“That the demand under the
head ‘General Education’ be
reduced by Rs. 100."

IReir:cnchmt of a large number of
craft teachers. (23)]
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Shri Pottekkatt: 1 beg to move:
“That the demand under the

head ‘Medical’ be reduced by
Rs. 100.”
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[Need to supply X-Ray films to the
Calicut Medical College Hospital.
(24)]

Shri Pottekkatt: I beg to move:

“That the demand under the
head Public Health’ be reduced
by Rs 100.”

[Need to provide water supply to
Tellicherry, C e and Bad.
municipalities. (26)]

Shri Pottekkatt: I beg to move :

gara

“That the demend under the
head ‘Agriculture’ be reduced by
Rs. 100.” -

[Need to introduce statutory rationing
in Kerala. (29)]

Shri Koya: I beg to move:

“That. the demand under the
heaq ‘Fisheries’ he reduced by
Rs. 100.”

| Necessity of developing Tanur into a
first class fisheries centre. (30)]

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the
head Tndustries’ be reduced to
Re. 1.”

[Failure to revive the mineral indus-

try. (3]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Failure to pay off the 3-year dues to
the workmen of M/s Hopkins and
Williems Limited. Chaora. (32)]
Shri Pottekkatt: I beg to move:

“That the demand under the

head ‘Industries’ be reduced by
Rs. 100.”

[Need to start new industries in the
Malabar region of Kerala. (38)]
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Shri Koya: 1 beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need for starting more industries in
Malabar area. (34)]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need for starting fishery based indus-
tries in West Coast. (35)]

Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Irrigation’ be reduced by
Rs, 100.”

[Need to erpedite the Pazhassi and
Kuttiyadi irrigation scheme. (36)]

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to construct approach rood to
the Kuyyali bridge in the Tellicherry
municipality. (37)]

Shri Koya: I beg to move:

“That the demand under the
heag ‘Public Works' be reduced
by Rs, 100.”

[Need for giving top priority to
Melattur-Ferok Railway line in the
lines to be recommended to the Cen-
tral Government. (38)]

“That the demand under the
heag ‘Public Works' be reduced
by Rs, 100.”

[Need for meeting the State share of
the proposed Tirur over-bridge.
39)1]

“That the demand under the
head ‘Public Works' be reduced
by Rs, 100.”

[Need for a direct road link between
Alwaye and Calicut through the
coastal area. (40)]
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Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Ports’ be reduced by
Rs. 100.”

[Need to exrpedite the work in connec-
tion with the Badagara pier and
lighthouse. (41)]

the demand under the
Schemes’ be

“That
head ‘Transport
reduced by Rs. 100.”

[Need to expedite the completion of
the Badagar-Mahe Canal. (42)]

‘“That
head ‘Transport Schemes’
reduced by Rs. 100.”

the demand under the
be

[Need to erpedite the construction of
the West Coast Road in Kerala. (43)]

“That the demand under the

head ‘Transport Schemes’ be
reduced by Rs. 100.”

[Need to introduce regular tourist
stage carriages from all District
Headquarters in Kerala. (44)]

“That the demand under the
head ‘Transport Schemes' be

reduced by Rs. 100.”

[Need to introduce catering estabitsh-
ments at Calicut and Cannanore by
the State Transport Corporation.
(45)]

Shr: N. Sreekantan Nair: I beg to
move:

“That the demand under the
heaq ‘Transport Schemes’ be re-
duced by Rs. 100.”

[Necessity to sustain the 25,000 coun-
try crafts as financially viable units
in Inland Waters Transport. (46)}

“That the demanq under the
heag °‘Transport Schemes' be re-
duced by Rs. 100.”

[Necessity to develop Trivandrum
Aerodrome so that it can receive jet
planes and be a vconnecting link
between New Delhi and Colombo
and the Far East. (47))



14111 Demands for

Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Forest’ be reduced by
Rs. 100.”

|[Need to acquire private forests in
Kerala. (48)]

Shri Koya: I beg to move:

“That the demand unde. tne
head ‘National Emergency’ be
reduced by Rs. 100.”

|Need for starting an aerodrome at
Calicut. (49)]

Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Loans and Advances by the
Government’ be reduced by
Rs. 100.”

[Need to construct a sub-station at
Badagara to meet the shortage of
power. (50)]

“That the demand under the
heaq ‘Loans and Advances by the
Government’ be reduced by
Rs. 100.”

[Need to expedite the work in connec-
tion with the establishment of a
Junior Technical School in Badagara.
(51)].

Shri Vasudevan Nair:
move:

“That the Demand under the
head ‘Agricultural income tax and
sales tax' be reduced by Rs. 100.”

[Need to discontinue the sales tax on
essential food articles. (52)].

“That the Demand under the
head ‘Excise’ be reduced by Rs.
100."

[Need to

1 beg to

rationalise prohibition.
(53)]

“That the Demand wunder the
head ‘Excise’ be reduced by Rs.
100.”

[Need to encourage toddy tappers co-
operatives through negotiated settle-
ment of auction amount. (54)].
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“That the Demand under the
head ‘Excise’ be reduced by Rs.
100.”

[Need to take proper steps to eradi-
cate corruption in the excise de-
partment. (55)].

‘“That the Demand under the
head ‘Excise’ be reduced by Rs.
100.”

[Need to stop harassment of toddy
tappers by both excise department
and police. (56)].

“That the Demand under the
head ‘Heads of States, Ministers
anq Headquarters staff’ be reduc-
ed to Re. 1.”

[Refusal to convene the State Legisla-
ture after the recent elections in
Kerala State. (57)]. .

“That the Demand under the
head ‘Heads of States, Ministers
and Headquarters staff’ be reduc-
ed to Re. 1.”

[Failure to check the increasing police

high-handedness. (58)].

“That the Demand under the
head ‘Heads of States, Ministers
and Headquarters staff’ be reduc-
ed to Re. 1.”

[Failure to introduce statutory ration-
ing in Kerala State. (58)].

“That the Demand under the
head ‘Heads of States, Ministries
and Headquarters staff’ be re-
duced to Re. 1.”

[Failure to arrest rise in prices of
consumer goods especially food
articles. (60)].

“That the Demand under the
head ‘Heads of States, Ministries
and Headquarters staff’ be re-
duced to Re. 1.”

[Arrest and detention of political
workers on the eve of recent elec-
tions in Kerala. (61)].

‘“That the Demand under the
head ‘Heads of States, Ministries
and Headquarters staff’ be re-
duced to Re. 1.”
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IRefusal to release twenty-nine elect-
ed representatives to Kerala Legis-
lature. (62)].

“That the Demand under the
head ‘District Administration and
Miscellaneous’ be reduced by
Re. 100.”

INeed to give more powers to District
authorities to implement plan
schemes. (63).].

“That the Demand under the
Head ‘Jails’ be reduced by Rs.
100"

INeed to end isolation of women poli-
tical prisoners. (64)].

“That the Demand under the
*Jails’ be reduced by Rs. 100.”

INeed for giving family allowance to
all the political detenus. (65)] .

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.”.

1Need to take suitable action against
the police officials responsible for
strike of the transport employees.
(66)].

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.".

[Need to enquire into the complicity
of police with goondas who assaulted
well-known public workers at Cha-
lavara. (67)].

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.”.

[Need to strengthen the machinery to
detect corruption cases. (68)].

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.”.

[Need to end the Police verifications
before appointments to Public Ser-
vices. (89)].
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“That the Demand under the
head ‘University education’ be rc-
duced by Rs. 100"

[Need to reduce the fees in private
colleges and bring them on g par
with the rate in the Government
colleges. (70)].

“That the Demand under the
head ‘University education’ be re-
duced by Rs. 100.”

[Need to make arrangements for ad-
mitting all the students who desire
admission for University education.
(7 1.

“That the Demand under the
head ‘University education’ be re-
duced by Rs. 100.”

[Need to start new schools in Malabar
area. (72)].

“That the Demand under the

head ‘General Education’ be re-
duceq by Rs. 100.”

|Need to guarantee jobs for the un-
trained teachers who are already in
employment. (73)].

“That the Demand under the
head ‘General Education’ be re-
duced by Rs. 100.”

[Need to start more technical institu-

tions. (74)].
“That the Demand under the
heag ‘Medical’ be reduced by
Rs. 100.”

[Need to provide sufficient number of
doctors and nurses in hospitals es-

pecially in the village areas. (75)].

“That the Demand under the
head ‘Medical’ be reduced by
Rs. 100.”

[Need to provide sufficient medicines
in the hospitals and dispensaries.
(76)].

‘“That the Demand under the
head ‘Medical’ be reduced by
Rs. 100.”
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{Need to start more
dispensaries. (77)].

“That the Demand under the

head ‘Public Health’ be reduced
by Rs. 100.”

hospitals and

{Need to take urgent measures against
the cholerq epidemic. (78)].

“That the Demand under the
head ‘Public’ be reduced by
Rs. 100.”

[Need to give more encouragement to
Ayurveda. (79)].

“That the Demand under the

head ‘Public Health’ be reduced by
Rs. 100.”

[Need to end the large-scale retrench-

ment of Malaria  surveillance
workers. (80)].
“That the Demand under the

head ‘Agriculture’ be reduced

by Rs. 100.”

{Need to take urgent steps to increase
agricultural production. (81)].

“That the Demand under the
heag ‘Agriculture’ be reduced by
Rs. 100.”

{Need to restore the cut in the ration
to hotels in Kerala. (82)].

“That the Demand under the
heaq ‘Agriculture’ be reduced by
Rs. 100.”

[Need to increase the ration of rice
to 12 oz. per head per day. (83)].

“That the Demand under the
head ‘Fisheries’ be reduced by
Rs. 100.”

{Need to encourage
movement of fishermen.

co-operative
(84)].

Shri N. Sreekantan Nair: I beg to
move:

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

626 (Ai) Ls—T.

VAISAKHA 20, 1887 (SAKA)

Grants—Keruala,
1965-66
[Necessity to expedite the establish-
ment of the Precision Instruments
Factory. (85)].

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”
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[Necessity to start Petro-Chemical
Industries in Kerala adjacent to the
Refineries. (86)].

Shri P. K. Vasudevan Nair: [
to move:

beg

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need to ensure steady supply of raw

materials to industries in Kerala.
(87)].
“That the Demand under the

head ‘Industries’ be reduced by
Rs. 100.”

[Need to establish Petro-chemical in-
dustrieg in Kerala. (88)].

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need to revitalise the coir industry.
891,

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need to implement the recommenda-
tions of the Tharakan Commitee
about the industrialisation of Alle-
ppey district. (90)].

Demand under the
be reduced by

“That the
head ‘Industries’
Rs. 100.”

[Need to start industries in the Pub-
lic Sector. (81)].

“That the Demand under the
head ‘Labour and Employment’ be
reduced by Rs. 100.”

[Need to formulate effective schemes
to eradicate the menace of unem-
ployment. (92)].
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“That the Demand under the

head ‘Labour and Employment’ be
reduced by Rs. 100.”

[Need to stop further construction of
the L.T.I. building at Chakka so that
it does mnot stand in the way of the
exrpansion of Trivandrum airport.
(93)1.

‘“That the Demand under the
head ‘Harijan Welfare’ be reduced
by Rs. 100.”

[Need to remove the anomalies in the
classification of certain Scheduled
Castes and Tribes. (94)].

“That the Demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to expedite the anti-sea erosion
Projects. (96)1].

“That the Demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to get sufficient funds for the
Idikki Project from the Central
Government. (97)].

“That the Demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to expedite the irrigation Pro-

jects in Kerala. (98)].
“That the Demand under the
head ‘Public’ be reduced by
Rs. 100.”

[Need to take steps to reorganise and
revitalise the P.W.D. engineering
workshop at Chakka at Trivandrum.
9N1.

“That the
head ‘Transport schemes’
duced by Rs. 100.”

{Need to reorganise the water trans-
port Corporation which is under
liquidation. (100)1].

Demand under the
be re-

1965 Grants—Kerala, 1965-66 14118

“That the Demand under the
head Loans and advances by the
Government’ be reduced by
Rs. 100.”

[Necessity to allocate more funds for
urgent power generating schemes.
(101)1.

Shri Achutan (Mavelikkara): *** I
rise to support the Demands of Kerala
Government for the year 1965-66. I
am not at al] happy that the Kerala
Budget had to be presented anq dis-
cusseq in this House. At any rate, I
don’t propose to make any more com-
ments about that. A popular Govern-
ment has its own advantage.
There is a feeling among the people
that during President’s Rule, their
problems will not be looked into pro-
perly. This fear has to be dispelled
with. During President’s Rule, every
effort should be made to ensure a
feeling of security and satisfaction in
the minds of the people. The offi-
cials-in-charge of Administration in
Kerala should be made to realise
their duty and responsibility. All
their actions should necessarily be
guided by high principles of justice,
economic and social.

Sir, it is a matter of disgrace that
considerable amount set apart for
various activities in the last year's
Budget has been lapsed. The officers
who are responsible for these lapses
should necessarily be taken to task.
The Kerala State as we all know is
a problem State. The officers res-
ponsible for solving various problems
are creating more problems as a re-
sult of their failure in implementing
the various schemes. I request Sir,
that a probe may be made as to how
it happened that funds set apart in
some departments were not utilised
during last year. This is a very im-
portant matter. The Officers should
be made to understand that they have
no right to draw their salary, if they
don’t gischarge their duties properly.
Sir, 1 request that effective steps may

Shri N. Sreekantan Nair: I beg to be taken ty ensure administrative
move: efficiency in the State.
***English translation of speech delivered in Malayalam.
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Sir, I am not going into the details
of Demands made under various
Heads. I shall try to confine myself
to the provisions made for Harijan
Welfare. We have in our country
numerous problems. We have vari-
ous schemes for the economic deve-
lopment of the pecople as a whole.
But, Sir, Harijan Welfare is also a
very important matter. More than
20 per cent of the total population of
our country fall under the category
of Scheduled Castes/Scheduled Tribes.
They were subjected to untold miscr-
jes for no Tault of theirs. Even to-
day they are backward, educationally,
economically and socially. Mahatma
Gandhi wanted to bring them to the
level of others, as equally as possible.
We thought we might bring them up-
to the standard of others in ten years.
But after ten ycars, we found them
still backward. A further ecxtension
of ten years more was allowed. We
have covered half the period. But the
achievements so far made are not
satisfactory. Are we {o plan for the
welfare of Harijans indefinitely? No
Sir, better we intensify our efforts,
improve our cfforts, integrate Hari-
jang with the general community as
quickly as possible and stop this spe-
cial treatment for ever. Then only
we can be happy that we recalised
Gandhiji's dreams.

Sir, it is surprising that funds pro-
vided for Harijan Welfare in Kerala
Budget for 1965-66, is less than what
was provided in the last year. This
shortage to the tune of 10 lakhs is
insufficient. 'What does this mean?
For all other purposes provision made
in the Budgct is more than what was
made in the last year Budget. In the
case of Harijan Welfare, there is
serious apprehension that their needs
will not be looked into. This is not
creditable to the President Rule.

Sir, majority of Harijans in Kerala
are even today living under sub-
human conditions. There is a scheme
for construction of houses for Sche-
duled Castes and Scheduled Tribes.
Last year, the provision for housing
for Scheduled Castes was 4} lakhs.
But this year it is less than 2 lakhs.

VAISAKHA 20, 1887 (SAKA)
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Incidentally, I may mention Sir, in
this connection that the beneficiaries
under Housing Scheme are being
selected by Commitees. This practice
should be put an end to. The Com-
mittee may lay down general prin-
ciples, but the selection should be kept

out of their hands.
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Sir, under Education, the amount
provided is inadequate. ““The number
of students in all naturally be on the
increase. The monthly stipend given
to Harijan students is not sufficient
for their subsistance. The rate was
fixed ten years ago. Prices have
gone up. Sir, the rate of stipend
shoulq be increased.

Again, Sir, I am glad that the
State Government quickly responded
to my suggestion made in this House,
on the previous occasion, regarding
the transfer of special Harijan Schools
to the Education Department. Sir,
there are as many as 300 schools un-
der the Harijan Welfare Department,
for Scheduled Castes and Scheduled
Tribes. In most of these schools, 1
understand, Sir, that majority of stu-
dents are non-Harijans. There is no
point in wasting money set apart for
Harijan Welfare, for the management
of these schools. My suggestion is
that all these schools after transfer
to Education Department should be

treated as general schools, meeting
expenditure from the Education De-
partment.

St gew @y weam (FamE) -
TqTere WAISY, AT3R & T AW AM-
qfy @ &1

Mr. Deputy-Speaker: The Bell s
rung—now there is quorum.

Shri Achuthan: Now Sir, T under-
stand, that with the transfer of these
schools to Education Department, only
the management has been changed.
Funds provided in the Harijan Wel-
fare Department are being placed at
the disposal of Education Department.
This is objectionable. This amount
for Harijan Welfare should be used
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[Shri Achuthan]

for Harijan Welfare and not for ano-
ther purpose.

Sir, it appears that there is some-
thing wrong somewhere with the
Harijan Welfare in the Kerala State.
The amount set apart for the previous
year was not fully utilised. A subs-
tantial portion, Sir, I understand was
made to lapse. Now the provision
made for the current year ig less than
that of the last year. Sir, this neg-
lect does not stop here. In the Fourth
Five Year Plan proposals for Kerala
State, the Harijan Welfare has been
neglected. Only 300 Lakhs have been
proposed, as against the provision of
195 lakhs in the Third Plan. But in
the All India Plan it is expected that
the provision for Harijan Welfare
should be not less than 250 crores as
against a provision of 114 crores in
the Third Plan. Sir, I fail to under-
stand why proportionate enhancement
is not proposed in the Fourth Plan
for Harijan Welfare in Kerala State.
Sir, this is very serious matter with
far reaching consequences.

Sir, in Kerala State, educated Hari-
jan youths are finding it difficult to
get employment. Of course, the re-
servation ls there but it is allowed
only in initial recruitment and not in
promotion. 1 understand that reser-
vation in promotion is being allowed
in Government of India Service at
least in some categories. Sir, while
referring to the question of represen-
tation of Harijans in gervice in
Kerala. I cannot but recall how their
claims were ignored or protected in
the past. Sir, the temples in Travan-
core were thrown open to Harijans
years ago. It was an epoch making
proclamation. But the fact remains
that the inner shrines of public ser-
vice in the State were kept closed
till recently. Tiil 1955 in the matter
of recruitment to posts having salary
of Rs. 150 or more, reservation was not
allowed for Harijans. This bar was
removed in 1955, before the Commu-
nists came into power in the Kerala
State. But unfortunately the Com-
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munists only cared to ignore the
claims of Harijans. Out of more than
200 posts filled in during the course
of 28 months, not a single post was
given to Harijans. But, a special
scheme was formulated subsequently
during the last President’s Rule. In
every Department, it was ordered
that at Jeast one Gazetted post be
filled up, by reservation to Harijans.
Accordingly during Sri  Sanker’s
Ministry, as many as 23 Harijans were
recruited and appointed as Gazetted
Officers. But, Sir, what has happen-
ed to that useful scheme? 1 doubt
whether the concerned file is shelved
somewhere. More Harijans should
secure jobs under Government and I
urge that that useful scheme may be
pushed through.

Sir, the condition
Tribes in Kerala is really pitiable,
The tribals in Kerala are, perhaps,
the worst neglected group in India.
Except some of the Pilot Schemes
taken up, there is no other scheme
for their economic uplift. Many of
the Tribals do possess land. But,
they don't know how to cultivate it
scientifically. The non-Tribals are
grabing their land. The alienation of
Tribals lands to non-Tribals should
be stopped. Sir, I suggest that yearly
Legislation may be taken up nulifying
all such alienations with restrospec-
tive effect. Again, Sir, the practice
of boundered labour prevalent in
Wynad should be prohibited by law.

of Scheduled

In conclusion, while supporting the
demands, Sir; I requested that effi-
cient administration may be ensured
in Kerala and that the problems ot
the poor people, especially of sche-
duled Castes and Scheduled Tribes
may be looked into with special care
and sympathy.

Shri Koya (Kozhikode): I would
like to confine myself to some of the
cut motions moved by me and I shall
not enter into any controversy be-
cause the time at my disposal is so
short. We, members from Kerala, do
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not have enough opportunities for ex-
pressing the various demands of the
constituencies in the neglected State
of Kerala. We feel as if we are
political orphans. We have no gov-
ernment and we hope our grand-
fathers at the centre will bestow
special care on the orphaned child of
Kerala.

I will first take up the reported at-
tempt of the Governor for rationali-
sation of prohibition. This cannot be
done in a haste. This may wait, be-
cause we have no popular govern-
ment there. I admit there are diffi-
culties in enforcing prohibition,
Before prohibition, you have to go to
the toddy shop to drink toddy. After
prohibition, toddy will come to your
house. That is one difference, be-
cause of the poor enforcement of
prohibition. In gpite of it, I feel pro-
hibition was responsible for improv-
ing the condition of the working
people. Those who sgpent all their
earning on drinking are now purchas-
ing cows and fheir financial position
has improved. In the houses of the
poorer people, there is more peace;
especially the women folk are having
peaceful lives. So, in hig anxiety tc
have reforms, the Governor should
not rush in with rationalisation, but
must wait and leave it to the govern-
ment is coming after the elections.

Regarding the food situation, our
food prices are going up very high
and the poor people are finding it
very difficult to make both ends
meet. 1 am afraid it will be very
difficult for Government to control
the situation unless they take im-
_mediate steps to see that sufficient
food is stored in Kerala. We are go-
ing to face lean months—heavy mon-
soon will be therc and nothing will
be available to eat. In many villag-
es, the people will be forced to starve.
So, it is the duty of the Government
of India to store sufficient food.
Otherwise, there will be g crisis there
the like of which we had seen earlier.
There is no use in saying that gov-
ernment were not told earlier. So, I
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As a long-term solution to the food
problem the Government of India
should improve the fisheries there,
because fish is one of the main items
of food in Kerala. If Government
can use their good offices with coun-
tries like Norway, Sweden and Japan,
which are advanced in fisheries, and
enter into collaboration arrangements
with them for their schemes, the food
problem of Kerala can be solved to
a large extent.

Coming to communications, in
Kerala we have a large number of
rivers which are not bridged and
people find it difficult to go from one
end to another. From Calicot or
Malabar side, we can go to Madras
the next morning by the express
train, but for going to Trivandrum,
which is the capital of Kerala, we
have to change three trains and it is
an ordeal. Government officers also
fing it difficult. This has added to the
neglect of Malabar area.

Government is under the impres-
sion that Kerala has progressed in
many things like education commu-
nication, etc. But when they speak
about Kerala, they think only abnut
Travancore-Cochin part of Kerala.
Malabar, which was formerly under
British rule, is still backward. I am
shocked to find that Kerala Govern-
ment has decided not to open any
more new schools and colleges to
Kerala, because they have reached a
super-saturateq position in finances.
But the people of the backward taluks
of Ernad and Tirur in Malabar are
really shocked. Just now an awaken-
ing has come there and people are
thinking of joining schools. But Gov-
ernment gays Mo schools, just because
there is educational progress in Tra-
vancore and Kottayam. This is illo-
gical and unRind to say that they
would not give facilities to send
children to schools. Government of
India should come to our rescue and
give money to start more schools so
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that certain backward areas of Kerala
may improve.

15 hrs.

Kerala had connections with Arabic
long before British came there.
India’s relations with the Arab coun-
tries are very cordial now. We have
got abundant goodwill in the Arab
countries for India. So, the time has
come to encourage Arabic education
there. Arabi¢ like Sanskrit is a
classical language. The additional
benefit for Arabic is that Arabic is a
language spoken in many countries.
Unfortunately, the Government has
not realised this. There is only one
teacher for Arabic at Trivandrum for
the University College, Women’s Col-
lege and Intermediate College com-
bined. No other subject is taught in
more than one college simultaneously
by any single member anywhere in
the State. The posts must be sepa-
rated and three persons appointed in
his place. For flve Sanskrit students
a teacher was posted to Kasargode
College, but for 30 stuffents nobody is
yet appointed for Arabic. There are
a good number of students willing to
offer Arabic in the Government Col-
lege at Calicut. A post may be sanc-
tioned in that college also. A post
of a lecturer in Arabic may be sanc-
tioned in the Victoria College, Pal-
ghat where also there will be a justi-
flable number of students willing to
offer Arabic. Oriental title course in
Arabic may be sanctioned in the
Pattambi Sanskrit College, as was
suggested by the College Advisory
Council. It will be a step forward in
the way of national integration if a
new course in Sanskrit main and
Arabic subsidiary and vice versa can
be started in that college. That will
go a long way in our national integ-
ration.

May I now bring to the notice of
the Government of India the need to
develop the airport at Calicut. Call-
cut, as you all know, is a very im-
portant station. It is an international
point. The Portuguese, the French
and others came to India in search of
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pepper, ginger and cardamom through
Calicut. Even now it is important.
I think with the possible cxception of
some place in Conda, Calicut is one
of the biggest timber centres of the
world. Even now we have got Euro-
pean plantations and European busi-
ness companies there.  But, unfor-
tunately, for some reason or other
the promise given by the Government
of India as far back as 1959 that they
will start the Calicut airport has not
yet materialised. We are still agitat-
ing for the aerodrome. I do not
know why the Government has not
included the construction of that
aerodrome this year. I hope the
Government will consider this point
and it will be included in the next
year at least anq the PWD Depart-
ment of Kerala also will realise its
importance.

Lastly, I am very glad that Shn
Patil, a friend of Kerala is present
here, even though he has come for a
diffcrent reason. I must bring to his
notice the fact that this time our State
hag not even been allottedq a single
inch of railway line. This was the
case in the last budget also. I am
told that the Kerala Government “1as
not recommended certain lines. At
least we must be given the 30-mile
reilway line from Nilambur to Cali-
cut. Even now we have a line from
Shoranur to Nilambur. But I am told
that it is running at a loss and the
Government may take it away as they
have done during war time. If this
line from Nilambur to Calicut is
sanctioned, then the line will not run
at a loss and the technical argument
of the Government of Kerala having
not recommended it also should not
be there because it is only an exten-
sion of the existing line.

I do not want to take more time of
the House. There are other cut
motions also. Even if it is not pos-
sible for the Minitser to reply to all
my cut motions, I hope he will consi-
der them and let us know the action
taken by the Government.
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Shri Kappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, there is a saying
in Malayalam;

“Onam vannalum unni piran-
nalum korawnu kumbilil kanji”

It means this. Whether there is a
feast because of the birth of a new
child or there is Onam which is a
national festival the poor man, the
labourer will get only his wsual rice
gruel. This is the fate of Kerala to-
day. We hear much about a bumper
crop this year, we hear of grains
flowing intg the market we hear of
wheat prices going down, we hear
about reaching the target and the
creation of buffer-stocks by import of
large quantities of foodgrains from
outside, and yet we are to be content
with six ounces of rice. Even that
rice which is supplied to us is of
such a low quality that the people
who eat it get sick and to normalise
their stomach they have to purchase
from the open market (Interrup-
tion). It you go to the open market
the price has gone so high that a mea-
sure of rice which could be purchased
from 9 annas in May last has got to
be purchased at R: 1.50 or even Rs.
2.00. When the people of Andhra,
Madras or Mysore can have 16 or 17
ounces of rice, we have to be satisfied
with six ounces. I do not know what
crime we have committed. Is it be-
cause we are not producing enough
for our consumption that we should
be starved like this? We say we are
a nation. Are we really a nation? We
speak of national integration and
we speak of removing regional
disparities. I ask it this the
way you are removing the regional
disparities? You have cordoned off
Kerala by the creation of new food
zones so that Kerala may have a de-
ficit of food always. Added to this
comes the question of scarcity of kero-
sene with the result the poor man in
Kerala today is living in darkness
without food.

This is an inequitouz, unjustifiable
thing. There is no justification for
continuing this. The present zonal
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flow of rice from other States to
Kerala must be alloweq if Kerala has
to be saved from the difficult food

situation in which it is now.
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Coming to the Budget a look at the
Budget would produce an impression
that the person who framed the Bud-
get did it in an irksome mood of do-
ing a duty which he was not suppos-
ed to do. Sir, our Finance Minister
is the apostle of brevity. Last time
he wound up the debate in one sen-
tence. If brevity is a virtue, all hats
off to him. Not only on the question
of food, but with regard to other mat-
ters also much intere:t was evinced
in this House for Kerala. But I find
that those people who took that much
interest just a few minutes ago are
not here to take up any real matters
concerning Kerala. They have po in-
terest in them. The political ques-
tion is kept in the forefront so that
they can get a snipe at the Govern-
ment. The rea] problem in Kerala
is not political, it is economic, Consi-
dering the density of population,—1250
per square mile—considering the
huge unemployment in that State—
a survey conducted on the eve of the
Second Five Year Plan showed that
4.2 per cent of the total population of

Kerala are openly uncmployed and
the figure for all India was 0.58 per
cent at that time—considering the

scarcity of land for cultivation and
other things, the only solution for
the problem of Kerala is rapid indus-
trialisation.

But when the question of rapid in-
dustrialisation comes, for industriali-
sation certain basic factors are neces-
sary. For example, the presence of
natural resources, the overhead faci-
lities and some kind of industrial fuel
are necessary So that industrialisation
may be possible. Kerala ig rich in
natural resources. Kerala has reach-
eq a standard of providing better faci-
lities as compared to other States. The
agricultural sector is much more ad-
vanced, better organise, than in other
States of India. If all these things are
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taken together, there is the climate

for industrialisation, But there is one
sine qua non of industrial progress,
this is the presence of some ijndustrial
fuel. Sp far, no deposit of industrial
fuel has been found in Kerala, But
it is offset and compen-ated by the
great potentiality for hydro-electric
Power production. There are 44 rivers
in Kerala out of which 41 run west
and the short distance within which
they fal} into the sea is so sharp that
there are a number of cascades, steep
falls, which afford great potentiality
for hydro-electric power development,
The cost of production is the lowest
in India. The initial investment re-
quireq is also very low as compared
to other States in India. The initial
investment required for 1 k.w. of in-
stalled capacity in Kerala is Rs. 750
to Rs. 800 whereas it is Rs 1200 to
Rs. 1500 el-ewhere. In spite of all
this, as Mr. P. G. Menon pointed out
the other day, we have to go to
Madrag with a begging bowl for elec-
tricity. The Finance Minister has
mentioned in his speech, in his state-
ment that in spite of the power cut
that had to be imposed, the industrial
production has not been hamnered.
That is an optimistic note for which I
am thankful to him. But the fact
is that many of the industries had to
be closed down for a period and had
to suffer great loss because of the
shortage of supply of electricity. Why
does this happen?

Then, some mention was made
about Idikki project. Tt is a project
in my constituency which is expected
to produce 500 MW of power and
that project has been working pro-
perly. All the initial work has been
finished. It was progressing very well
but somehow or other, for some rea-
son or other, the Finance Ministry
has decided to slow down this work.
Well, I cannot vouch for it but there
is a feeling growing in XKerala that
because of the water dispute between
Madras and Kerala, Madras demand-
ing the water from the Idikki pro-
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ject it is being slowed down. If it

is a fact. I do not get words to ex-
press what is rising in my mind.
Therefore, 1 do not say anything

more about it,

An hon. Member: You
it.

mus! say

Shri Kappen: The Canadian Gov-
ernment, as has been pointed out, has
promised to give 25 million dollars
for this and in this year’s budget of
Canada, they have provided for 500-
million dollars for the Idikki pro-
ject. The only thing that is wanting
is the matching grant from the Cent-
ral Government and this Government
is parsimonious to provide it. Last
time. while we were arguing the
Kerala case Mr. Tyagi who has got
a heart. cried out here, “We will do
something for Kerala this time” but
here is the Finance Minister who is
slowing down the project. I can as-
sure him one thing that he will not

die of heart failure,
.

Shri N. Sreekantan Nair (Quilon):
He has no heart.

Shri Kappen: I need not answer it.

Why is this scheme being slowed
down when the Canadian Govern-
ment have appointed Consulting En-
gieers who have come here and they
have provided 25 million dollars for
this? This ‘Government is parsimo-
nious anq it cannot find the matching
grant even. I, therefore, urge upon
the Government to change this atti-
tude, to understand the feelings of
the people of Kerala and to read the
writing on the wall. There is a feel-
ing growing that it is becauve of the
water dispute between Madras and
Kerala that this project is being slow-
ed down. Tt will be no good doing
that I urge upon the Government to
take proper steps to see that the
Idikki project is not slowed down.

Then, Sir many things have been
pointed out here as a remedy for the
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food problem. Mr. Kumaran was say.
ing that statutory rationing must be
established in Kerala. I do not agree
with Mr, Kumaran. There is no ne-
cessity for it. Statutory rationing
means corruption; statutory rationing
means lot of difficulty for the people.
Therefore, that is not necessary. The
only thing to be done is to abolish
this present zonal system and to al-
low free flow of rice into Kerala and
then the problem will be solved.

Another thing is about the question
of levy. They have now introduced
informal rationing. The very idea of
informal rationing involves the other
idea that there is rice in the open
market for purchase because, if it is
statutory rationing, the Govern-
ment takes up the entire responsibility
of supplying food to the people. But
in an informa] rationing, they give
only a part of the food and the rest
is to be found from the open market.
Now, if the surplus paddy from agri-
culturists is taken and levied where
will the poor people go for finding
rice in the open market? There will be
no rice coming to the open market be-
cause of that. Therefore, it is against
the very idea of informal rationing to
insist on levying and taking paddy
from the agriculturists. And then, no
proper price is paid to the agricul-
turist. Not only a remuncrative
price is not paid, even the cost
price is not paid. I thought when Mr.
Ajit Prasad Jain who was with us,
went to Kerala, he will be able to
solve this problem. In fact we told
him that this levy system was going
to crcate trouble and, therefore he
should see that the levy system is
abolished. But our officers are very
cofever and they have somehow or
other managed to hoodwink him and
this levy svstem is being insisted
upon. I would request the Govern-
ment to see that this levy system may
be abolished as early ag possible so
that there may be rice in the open
market and the zonal system also may
be aboliched so that the free flow of
rice to the Kerala State may solve the
food problem of that State,
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Mr. Deputy-Speaker: I will call

the Minister at 4 O'Clock. Shri Sree-
kantan Nair.

Shri N. Sreekantun Nair: Mr. De-
puty-Speaker, Sir, it has been point-
ed out that this is only a provisional
budget and that a serious study of
the problems of Kerala has not been
undertaken in this budget,

Sir, the hon. Members from all
sides of this House, including  the
Congress Members, have been com-
plaining about the treatment meted
out to the State of Kerala. Why?
The financia] condition of Kerala even.
today, after three Plans have been
completed, is so bad and so backward.
I can give you some of the features
of the economic position of that State.
The per capita income from industries
in Kerala is Rs. 124 as against the
all-India figure of R: 544. The in-
vestment from income in Kerala is
3.4 per cent ag against the all-India
figure of 6.5 per cent. The per capita
tax in Kerala is 11.6 per cent where-
as the all-India figure is 10.3 per cent,
that js, 1.3 is paid more per head than
anywhere eclse throughout the coun-
try. 30 per cent of the families get
only Rs. 8 per capita income. That
is the position. And the climate of
the indu-trial development of the
State is not warm. Out of 2700 so-
called industrial units, not even 10
have a complement of more than a
thousand workers, not even 2 em-
ploy any affective machinery ang not
1 unit constitutes basic or heavy in-
dustry. Out of 4 industrial under-
takings that had been proposed to be
set up during the 15 years only two
have materialised. and the third one,
the ship-building project, is in the
stage of field survey and the fourth
one, the Precision Instruments Fac-
tory, is in°suspense.

As for the position of the Railways,
we have only about one-fourth of the
al) India average for railway line or
mileage for one lakh of population.
So. Sir, the industrial development of
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the State has become a very impor-
tant point. One of the very effeclive
industries, namely, the mining indus-
try, has been killed by the Central
Government. Now it 15 said that the
Kerala Government was forced to
hand over the Travancore Minerals to
the Rare Earths Limited. ] am also
told that they are going to have their
clutches at the F. and P. Minerals also,
which is the last remaining unit. It
is working at half its normal strength
and is under the Kerala Government.
That may also be closed up. This is
the treatment of the Central Govern-
ment whenever it comes to the ques-
tion of Kerala.

Regarding planning, the backward
States can never come up if the Gov-
crnment of India adopt the approach

that, on the resources of the State
only will plans be formulated.
Secondly, Sir, I do not under-

stand why loans could not be advanc-
ed for power projects. The Central
Government had been kind enough to
spend Rs. 173 crores initially, and
Rs. 250 crores ultimately, for Bhakra
Nangal. There is also the Neyveli
Project for Madras, and there have

been other projects also in other
States. But when it comes to the
question of Kerala, they would
not give any loan but would
expect the State to depend on its

own finances. After all, we are giv-
ing the Centre due interest. Regard-
ing the Sabarigiri Project, the Cana-
dian Government is charging only
three-fourth per cent interest. Gov-
ernment_ if they had received the
money and paid it over to the Kerala
Government would have got 5}
per cent. Even economically they are
taking some profit. We are prepared
to give the profit, but they do not
want it; they do not want the deve-
lopment of Kerala even in the matter
of power projects. For the year
1964-65. the Kerala Government de-
manded Rs. 30 crores. The Screen-
ing Committee, which is entrusted
with the work of screening and
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rationalising such proposals, recom-
mended Rs, 23 crores. Whep it went
to the Planning Commission—of course
Planning Commission’s representa-
tives were in the Screening Commit-
tee—they reduced it to Rs. 16.75
crores and when it came to the bud-
get, it is Rs. 15'8 crores. This is the
state of affairs. There is no reason
why electricity projects should not be
encouraged or loans should not be
given because these loang are given
on very solid securities: because the
State produces power at less than two
pies per unit. We go to Madras with
a begging bowl and we get a very
paltry quota; at what price? Six pies.
Sir, we are pound by contract to sup-
ply a few industries power at three
piex. So the Government of Kerala,
in borrowing power from Madras, lose
three pies per unit because Madras
levies that much from us. And, Sir,
you know that Kerala is a water—
abundant State. We can produce
power and supply the entire country
at much cheaper rates. What is the
wmeaning of planning if you do not
have the national outlook on these
questions, if you cannot approach the
problem in the national spirit and see
that power and other natural re-
sources are developed in those areas
where they could be developed cheap
and supplied to other areas so that
the entire needs of India are met. The
principle of treating India as one en-
tity and of having one major purpose
of development of India as a whole
is never applied.

Sir, on the question of important
projects, the Sabarigiri project that is
finanzed by the loans fiom America
was stopped lagt year for twenty days,
hecau-e there was no cement. This
vear also the position is exactly the
same. The State Government wanted
48,000 tonnes of cement. But you
have pgven only 24,000 tonnes. Now
the rains are coming. If cement is not
given in time. rains will wash away
all the work that has already been
done and so much of money will be
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wasted. The allocation for the Electri-
city Board is such that works have
been stopped at the level of roofing; if
roofing is not put up within a period
©f, say, three weeks, it will bring
down the entire construction. We had
demanded only Rs. 4'4 crores. Mr.
Krishnamachari, I am informed—be-
cause I am a member of the Plann-
ing Committee—agreed to consider
this in his private talks with the aut-
horities. But, Sir, when it comes to
realities, when it comes to the ques-
ton of appreciating and understanding
the problems confronting Kerala, nei-
ther the Home Minister nor the Fin-
ance Minister is in thc House; they
send third or fourth deputy; they re-
main here for some timc, give very
loud promises and then go away, That
really is the position that confronts
Kerala. Sir, I would request you to
see that at least some of the problemg
are tackled. so that the people of
Kerala may have some rclief.

As to the question of police rule,
nowhere in the country will you find
such a police. The other day one of
our very important officers had the
audacity to tell me openly that they
would later on raze down a building
after constructing it now if it was not
found convenient. This is the type of
bureaucrats that we have. Yesterday,
Sir, in a private conversation there
was an interesting episode. Somebody
in a jocular manner referred to a
senior police officer. He said. “If you
had been in Kerala, your backbones
would have been broken for this
language”. The police officers at the
Centre do realise what is going on in
Kerala. A man, who criticises any
government officials in Kerala is not
safe; his backbones are not safe; his
body is not safe; he is taken to the
lock-up and is mercilessly beaten up.
We have several such instances and
very recently. I have written to the
Governor regarding a very serious
attack on members of the public—a
Vice President of a Panchayat. There
was also the other story of a man who
had been taken to the Police Station
and had been returned dead. No action
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has been taken against the concerned
police officers and the matter is be-
ing hushed up.
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Therefore, Sir, Kerala is now fac-
ing the rule of the jungle. Under
the President’s rule, Kerala is under-
going the rule of the jungle. If that
continues, naturally jt affects your
Party the Congress Party at the
Centre, and its reputation. At least
from that perspective these matters
may be gone into

15.29 hrs,

[Surr S. N. DwIvEDY in the Chair)

Shri Nataraja Pillai (Trivandrum):
As I told the House the other day,
discussion of the Kerala budget in this
House will not produce the result we
anticipate first of all. due to the limi-
tation of time and the want of facili-
ties to know the realities of the con-
ditions in Kerala which are neces-
sary for the proper appreciation of
the budget as a whole. Certain, Sir,
some Members may take interest and
look into the budget. But for the
House as a whole, to understand the
real implications of the budget and
to offer constructive criticixm to bet-
ter the conditions in Kerala, the dis-
cussion in the House will not be very
useful. Various aspects of the budget
have been brought forward by my
colleagues here and I do not want to
go into the other details. I shall con-
fine myself to one aspect of the mat-
ter. During this vear, the Finance
Commission is sitting to allocate re-
venues between the Centre and the
States. The report of that commis-
sion is expected 1o come by next year,
But before the preparation of the re-
port and before the award of the com-
mission is made, the representatives
of the State have to put forward
their case before the commission for
fresh allocations. Since the adminis-
tration is now vested in Parliament
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and it is conducted under the Presi-
dent, and as such, by the Central
Government, the rep:esentation for
Kerala has to be presented by the
Central Government tg the commis-
sion appointed by them. A proper and
realistic approach will really solve
much of the gifficuities ¢f the Kerala
Government. I hope that the tinan-
cial allocation to the State will be
done on a rational barsis.

Today, the Kerala Government
has a loan to the ture of about Rs.
130 crores. For the payment of in-
terest and the loan instalments, the
State has to find somewhere near Rs.
9 or Rs. 10 crores per annum. As
my hon. friend who hag spoken be-
fore me had pointed out, we are one
of the most highly taxed States of
India, and our taxation has reached
the upper limit. At ths same time,
the sources of revenue for the State
are very limited. Under the terms of
the Constitution, the sources of re-
venue allotted to the State are not
elastic enough. The only source from
which some revenue can accrue
to the State, and which is in the
nature of revenue, is sales-tax. 1
have heard here the criticism that
sales-tax works hardship, but I do
not believe so. Although the mer-
chant classes come forward with their
criticisms and complaints against the
sale-tax, al} that they have to do is
only to transfer the sales-tax realis-
ed by them to Government. They are

not being taxed actually. In fact,
sales-tax is a consumer tax  ~which
falls on the consumer. One change

which was effected in sales-tax in our
State in recent years was the imposi-
tion of a very small sales-tax on rice.
Formerly, under the scheme of sales-
tax in the Kerala State, all food-
stuffs and the necessities of life were
exempted from sales-tax, but in re-
cent years, sales-tax has been impos-
ed upon rice. Sales-tax is elastic
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enough anq is the only source which.
can give some revenue to the State.

In our State, under the Directive
Principle enshrined in the Constitu-
tion, we have enforced prohibition as
a result of which we have lost a
sizable income. Then, rightly or
wrongly, land tax wus rationali‘ed
and a basic tax was introduced, and
&s a result of this, the land tax also
lost its elasticity. But recently on
the basis of a plantation tax, land tax
has been revised, and as a consequ-
ence, land revenue ha: looked up to
a certain extent. But the realisation
of land tax was prohibited by the
Supreme Court's judgement and there
was a stalemate. Now, that has
been solved, and the right of the
State has been recognised to impose
plantation tax on biantations ang on
land. So, there is a possibility of in-
creasing the land revenue, but only
to a very limited extent.

As I have already pointed out,
the sources of revenue in my State
are very limited. Moreover, we are
steeped in debt. We have no assets in
the sense that we have no taxable
sources from which to realise more
revenue. But at the same time, the
State has an integrated welfare
scheme under which the amount that
this State spends on an average
on education, public nealth and com-
munications is much higher than in
other States. So, the commitments
of the State and thc felt needs of the
State to finance their budget are
such higher than in other States.
Unless the Centre come forward
to fill the gap with some grants,
the administration of the State can-
not be carried on. It wil] be difficult
to face the financial situation without
help from the Cenire. Even now.
under hhe last financial award, if I
remember the figure aright, the Kerala
State is getting a grant to the tune of
about Rs. 3 to 5 crores, I think it is
somewhere near Rs. 5% crores or so, if



14139 Demands for

my memory serves me aright. But I
would like to point out that this
grant is insufficient as will be evident
from the series of deticit budgets that
the Kerala Government had been
producing during the last seven years.
During this year and also during last
year the budgets were, of course, just
balanced. But the budgets earlier to
these from 1957 onwards were deficit
budgets. In a sense, the commit-
ments made by the State cannot be
kept up unless they have some addi-
tional sources of revenue for which
we have entirely to depend upon the
Centre. So, this aspect of filling the
revenue gap and suggesiing measures
to tide over the difficulty, will have
to be undertaken by the Central
Government as the administrators
de facto, of Kerala today. That is
how I think. There is yet some
difficulty in that. Thercfore, we
have to draw the attention of the
Government and the House to the fact
that having taken over the responsi-
bility of conducting the administra-
tion of that State_ the Central Gov-
ernment must discharge that responsi-
bility in the best way possible, in the
interests of the peopie of that State.
1 trust that the Finance Department
of Kerala State will be presenting
their demands, as is usually done
before the formulation of the Five
Yecar Plan, and as is usually presented
before the Finance Commission ap-
pointed at that time. Similarly, I am
sure that the same thing will be
done in the context of the Fourth
Plan also and that memorandum
in connection with the Fourth Five
Year Plan will be prepared and
submitted to the Fourth Finance
Commission. But I would submit
that we have to be represented
by the Central Government nominecs
for this purpose. That responsibility
should not be left to the  State no-
minees alone, because it will be diffi-
cult for them to do so. The responsi-
biliy for the budget is now that of
the Central Government, and it is
thev who have to run the Kerala
Government. The Kerala Government
have lost their separate corpus or
identity, It is a State which is now
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managed and conducted by the Cen-
tral Government. So, the Central
Government have to take over the
responsibility of finding funds to fill
the financial gap. I would therefore,
submit that even in the allocation of
revenue, percentages on some of the
taxes can be changed, but I do
not know how far that would help.
I would plead that because of the
density of population in our State,
and because of the poor economic re-
sources of the State, the divisible per-
centage may be made higher for the
Kerala State. Whether a claim 1o
that extent can legitimutely pe put
forward is a matter for consideration,
not only for the Kerala Government
and the Kerala Government officers,
but it is a matter for sympathetic
consideration for the Central Govern-
ment, the Centra! Finance Ministry
and the Central finance experts. If
the problem could bc approached on
those lines and a higher percentage of
the divisible pool allotted to Kerala,
that may alleviate the acute financial
distress in that state. In view of the
welfare activities undertaken by that
state, the grant-in-aig has to be re-
vised and fixed at a tolerably good
level.

There is another factor I wish to
bring to your notice, Among the
children of school-going age of

Kerala, 86 per cent are in schools, If
we proceed at this rate, we can reach
cent per cent attendance in schools of
children a3 conceived in our Constitu-
tion. The Constitution has envisaged
universal compulsory urimary cduca-
tion within a period of ten years.
Though nothing perceptible has oc-
curred in other states, as far as
Kerala is concerned, we have reach-
ed 86 per cent and zhall reach the 100
per cent mark if we go at this rate
of progress. That responsibility has
to be undertaken by the centre be-
cause a few yecars ago in 1955, when
information was collected about the
condition of schools. it was found that
50 per cent of the government schools
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[Shri Nataraja Pillai]
are rickety, dilapidated and required
renovation or reconstruction.

Mr. Chairman: He must
now.

conclude

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is a former Minister of
Kerala. He therefore knows more
about Kerala.

Shri Nataraja Pillai: There are bet-
ween 1500 and 1800 such schools to
be renovated. That requires capital
investment. This is a factor that may
be remembered and sufficient finances
granted to the State.

Shri Vasudavan Nair (Ambala-
puzha): I am very glad that you, Sir,
are in the Chair at this time.

Shri Harish Chandra  Mathur
(Jalore): No aspersions on the Chair.

Shri Vasudevan Nair: Because I
am sure you will understand and ap-
preciate the problems of Kerala more
than many others.

In India, there are states which are
fortunate and there are states which
are unfortunate. There are states
which are born poor, there are others
born rich. Rajasthan is also in the
category of the unfortunate states. Per-
haps more states in India are in the
unfortunate category than otherwise.
It is not because of their fault, For
various historical reasons, develop-
ment in India was suchr that there
was concentration in a few places, and
it is because of that that a few arc
fortunate states in that respect.

Perhaps we from Kerala shouid
now feel very happy and reassured
because in this House at least during
this budgel session, we were hearing
S0 many assurances and reassurances
from the Treasury Benches. As a mat-
ter of fact, the hearts of the Central
Ministers are now overflowing with
sympathy for Kerala.
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Shri M. K. Kumaran: Lip-sympathy
only.

Shri Vasudevan Nair: It is a mat-
ter of opinion. But there is absolutely
no dearth of words; millions of words
have come out from our Central Min-
isters. But I am one of those who fee]
that it is nothing more than lip-sym-
pathy. Let me be very frank and
very blunt about it. This is our ex-
perience till now. That is why I am
talking in this vein. One sign of that
is today’s debate. I do not know
what is the special work that the Fin-
ance Minister is doing today. Maybe
he is engaged in the other House....

The Minister of Planning (Shri B.
R. Bhagat): He is piloting the...

Shri Hari Vishnu Kamath: The
party election.

Shri B. R, Bhagat. .. .the Finance
Bill.

Shri Vasudevan Nair: About the
Minister of State who is in the House,
1 can tell you one thing. I was closely
observing him. He has succeeded in
hearing not even a single word of the
speeches made in this House till now,
because he was engaged in very serious
conversation with  his senior colle-
ague.

Shri B. R. Bhagat: For five minutes.

Shri Vasudevan Nair: This may be
a minor matter.

Shri B. R. Bhagat: I am sorry. This
is very unfair. I have been in the
House for a very long time. I do not
know. The hon. Member must have
come now. I was here right from
the beginning. I have been listening
and have noted down everything. I
had just an urgent business with my
colleague for five minutes. That was
all. This is very unfair.

Shri Vasudevan Nair: Now they
claim that they have formed a sub-
committee. Let us see what it is going
{0 do. We from Kerala will wait and
watch what is going to happen.
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The problem of Kerala is one of
Industrial development. It is mainly
an economic problem, as was put by
many other Members. There is no
doubt about that. The political crisis
that has developed in the state js not
a sudden crisis, but is a gradual deve-
lopment, perhaps an offshoot of this
deep-seated economic malady.

Shri Harj Vishnu Kamath: On a
point of order. After the declaration
made by the Minister that the party
to which he belongs is earnest about
Kerala, let us have at least quorum in
the House.

Shri Harish Chandra Mathur: There
is quorum.

Shri Hari Vishnu Kamath: No, only
42,

Mr. Chairman: The bell is
rung-—Now there is quorum.

being

Shri Vasudevan Nair: It was decid-
ed in all wisdom by this House, that
the Central Government and the Plan-
ning Commission should see that con-
crete steps are taken to lift up the
backwarq states. In the allocation of
central projects, it was decided by
this very House that the Government
should sece to it that they are
distributed in such a way that these
backward states are given a helping
hand. These unfortunate, backward
states were making demands on the
Central Government and the Planning
Commission right from the Second
Plan for central projects, because it
was during the Second Plan that we
made a start with real industrialisa-
tion. During that Plan, as many Mem-
bers have made it clear in the House
now and before, what the poor back-
ward, densely-populated, problem
state of Kerala, notorious as a prob-
lem state, got was a DDT factory
with an investment of Rs. 17 lakhs!
At that time, there was a Government,
a coalition government, where your
party was also a partner.

Mr. Chairman: The Chair has no
party.
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Shri Vasudevan Nair: I mean
PSP.

The entire people of Kerala put up
a demand that we should have cen-
tral projects with an investment of
Rs. 100 crores during the Tihrd Plan
in Kerala. The Minister may turn
round and say that Kerala is getling
the second ship building yard and the
precision instruments factory, that it
has already got an oil refinery and
the Hindustan Machine Tool plant. I
may add that the phyto-chemical plant
was also allotted to Kerala. Nearly
400 acres of land was acquired for it,
and many people were evicted. There
is a story behind it. But all this to-
gether will mean only an investment
of Rs. 52 crores. All these projects
were expected to come up during the
Third Plan. You know what period is
left of the Third Plan, but up till
now, we understand only an invest-
ment of Rs. 12 crores has been made
out of this Rs. 52 crores.
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The story of the ship-building yard
is alreadyl known {o this House. It
was expected to come up during the
Second Plan. You may be interested
to know that we have a Japanese team
now on the soil of Kerala, who are
going to have a soil test. Shrj Raj
Bahadur comes before the House and
always gives a guarantee, takes a
pledge that this project is going to
come up, that he is going to have a
contract with the Japanese firm, but
we have absolutely no hopes despite
these pledges and promises.

So, what we request, what we de-
mand, of the Government and the
Planning Commission is that when
they formulate the Fourth Plan, they
should make amends for it. Unless
heavy investments are made, and un-
less industies which are labour-in-
tensive are started in Kerala either
under the direct auspices of the Gov-
ernment, or even in the private sec-
tor if they can succeed in that. the
economic problem of Kerala cannot be
solved. No amount of words can
solve the problem. We from Kerala
would welcome an ounce of action
more than a ton of words. I am talk-
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[Shri Vasudevan Nair]

ing.like this because of our bitter ex-
perience for the last so many years.

Coming to some other specific ques-
tions again the Minister is engaged in
very serious discussion, what can we
do? They are not even prepared to
hear the Kerala Members even at a
time when we are having an occa-
sion to discuss the real problems of
Kerala.

Shri Hari Vishne Kamath: They
are discussing Kerala, 1 think.
Shri Vasudevan Nair: One of the

most serious headaches we have is
sea erosion, It is such a problem that
it has to be tackled as a national pto-
blem. The State Government. cannot
cope with the heavy investment that
is nceded for it. It is calculated |In
expert advice, and advice from some
American experts, that 120 miles at
least of our coast line will have to be
protected. Alreadyt the monsoon is
coming, and another round of attack
by the sea has already started. The
sca has already entered parts of my
constituency. This is a national issue
which has to be tackled at a national
level. My friend says that 120 miles
are not enough, but even for those 120
miles of sea coast to be protected
against sea erosion, an investment of
Rs. 30 crores is needed.

15.54 hrs.

[Surt KuapiLkak in the Chair]

A backward, poor State like Kerala
cannot invest this huge sum for the
protection of the coast line. So, we
request the Central Government to
seriously take up and tackle this as
their own project, a national project.
The Kerala Governor, Shri A. P. Jain,
in his recent broadcast over the radio,
has claimed that he has succeeded in
making the Central Governmeat agree
that the anti-sea erosion project
should be taken up as a national pro-
ject. If that information can be con-
firmed by this Government, we wil!
be very thankful to the Government.
Al] these years we have been request-
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ing the Central Government to take
this up as a national project.

There is another matter on which
we are a little agitated currently. The
Minister may not be able to say any-
thing on it just now, but I would
like him to look into it immediately.
There is a very important hydroelec-
tric project called the Sabarigiri pro-
ject. I am not dealing with the pro-
ject as such, but during the last few
days a strike has been taking place
in that area. Nearly 2,500 employecs
are working under the Hindustan
Construction Co., in this project. They
have their union, and they have becn
requesting the contractor or at least
to treat them as human beings not to
force them to work for the whole day,
round the clock. I understand they
are forced to work for 12 hours con-
tinuously. No labour laws apply to
them. Maybe, being in the hills, the
labour laws do not apply to them, I
do not know. A worker, after work-
ing for three years continuously, is
sent out without being given a paisa
as compensation or anything like that.
1 do not know the labour laws, but
the workers are treated shabbily or
inhumanly| by this contractor. They
went to the Governor, the Labour
Commissioner. There was a confer-
ence called, but the representative of
the Hindustan Construction Co., re-
fused to attend that conference of the
workers and the Jabour officer, and
they were forced to go on strike.

What is the attitude of the police
and the State administration in_ this
matter. We have come to understand
that the police are there to harass the
workers. They are taking sides, they
are adopting a partisan attitude. Shri
Sreckantan Nair was referring to the
attitude of the police and the bureau-
cracv. Especiallv after the assumption
of office by the President and the Gov-
ernor, they perhaps think that can
behave as in the old days. This will
not work in Kerala. That is very
clear, because we have seen all this
before. So, let not the police and the
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-Government officials take up this posi-
tion. Let them try to settle the dis-
pute. We Jearn that many werkers
have becn arrested and are in custody-
Even many trade union leaders were
forbidden to enter the project site.
Two people, both elected to the Kerala
Assembly in the recent elcctions, were
arrested because they wanted to go
to the project site to meet tne work-
ers, to aitend some of their meeiings.
Even the Congress newspapers report
that there is tension developing on the
spot. I woulg like the Governraent
to look into it. As justice is not done
‘to 2,500 workers working 'o a naiional
project, Government should do some-
thing about it. They cannot allow a
contractor to act like this, without
caring for labour laws passed by this
Parliament without their being imple-
mented by the Government.

T shall conclude with only one more
point, and that is also an oft-repeated
dssue. That is the question of police
verification. That is also a common
problem, not only for Kerala, but in
Kerala, mavbe because of the pecu-
liar political situation for the last so
many years, we are suffering more. I
hope you understand what this men-
ace is. A person will not get an ap-
pointment in Government service, even
if he is selected by the Public Ser-
-wice Commission, unless there is a
report by a police constable that he
can be appointed. There arc thousands
vof cases, not one or two, where we
know that innocent boys are refused
appointment even after selection by
the Public Service Commission. This
is misused to such an extent that this
thas become another source of corrup-
thon, because, if you can give Rs. 25
‘to a constable, sometimes you can gct
a good report. We know of many
cases, personally I know of many cases
where, for example, a boy who s in a
college, writes a test and s
selected and is apnointed: he
works for ten months in the P & T
Department, but after that onc fine
morning he is given a notice under
rule 5(a) or some such thing that his
eervices are terminated. “Your ser-
wices are terminated.” :Behind “his is
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a police enquiry report. This parti-

cular boyt did not have any opportu-
nity to go out of the college and
engage in any other activity; he was a
student and he wrote an cxamination;
he was employved in  Government
service. This inhuman practice shoulg
stop. As for the crying economic pcob-
lems of Kerala, we are going to wait
and walch the real deeds of this
Government; till that time we are
not prepared to take their words with
confidence.

16 hrs.

Shri Harish Chandra Mathur: Sir,
1 have ventured to intervene in this
discussion because I feel that Kerala
has a lesson to teach at the all-India
level and I think it would be Letter
if we could give a word of advice
and warning to the present adminis-
tration. It may be an oversimplifica-
tion to sayv that Kerala has record-
ed its strong disapproval of the func-
tioning of the Government but it is
crystal clear to me that it has record-
ed its disapproval of the functioning
of both the Governments run by both
parties, whether it was the Congress
Party or the Communist Party. The
first lesson which I feel wc should
have learnt and about which I have
been stressing here at all times is that
we should never put individuals above
principles and political propriety and
integrity. If the Governmcnt and the
Congress Party had tried {o squeeze
out the ex-Chief Minister out of
power, I think the state of affalrs
would not have been wha! they are
today. People have recorded thelr
vote against the ex-Chief Minister and
the way in which the Government
functioned at that time. For any hon.
Member to blame the Government for
throttling down democracy in Kerala,
it was more than unfair. T think the
Government was left with no alter-
native whatsoever. If anything, the
Congress Party could have been ac-
cused 'of not having conducted its own
affairs in an appropriate and dignified
manner. That apart, Government was
left with no a'ternative. All that they
could have done was that they could
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[Shri Harish Chandra Mathur]

have managed to bring the two fac-
tions of the Congress together and put
up a Government. ] congratuiate the
Government for not doing so because
that would have been a patchwork
and the people of Kerala have all the
time suffered under this sort of patch-
work which has been ther: all the
time.

What I want to stress is this. All
these jeans, whichever Government
has been in power, they had worked
under certain serious handicaps and
their attention was distracted by vari-
ous extraneous considerations and
even though they were the popular
governments, they could not devote
themselves to the problems of Kerala
State and tackle them realistically or
effectively. 1 would, therefore, advise
the present administration headeq by
Mr. Jain to forget that ne belongs to
the Congress Party. His sole concern
should be to give a really sound and
good administration 1o Kerala THe
will be doing a great service to the
Party, as such even to the Congress
Party itself, if he does that. Both the
Communist Party and the Congress
Party instead of raising sn accusing
finger against the Government and
saying about the throttling of demo-
cracy, they should consider these mat-
ters. Sometime before we used to say
everything in the name of God. Now
everything is done in the name of
democracy: the attitude is:  blame
somcbody in the name of democracy
It would be much better if both the
phrties instead of accusing each other
tried to be sober and understand their
weaknesses and analyse ‘heir cwn
functioning and try to se2 now they
coutd serve the State in a much bet-
ter manner.

I have to say one thing more snd
1 shall then sit down. All the arrange-
ments that existed earlier and which
had proved to be very beneficial re-
garding the food zones miust be 1es-
tored. It was the most ill-advised
step to separate Kerala from Andhra
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and Madras, even if we are going to:
retain these zones. I am al]l opposed
to these food zones and 1 have been
trying to push this idea at all levels,
in the party in the executive and
everywhere. The first step which the
Government should take is to remove
this big barrier of the food zone bet-
ween Kerala and Andhra. The sys-
tem which has proved successful in
the past should be restored. This will
remove most of the difficulties. It
may not be possible in consideration.
of all the relevant factors to have the
various industrial enterprises there.
When we highlight the industrial
backwardness of Kerala, let us not
forget that India is one. I myself be-
long to the State of Rajasthan where
we want certain public sector enter-
prises. But that is only giving one
side of the picture. There is great
mobility of population wherever you
go. You ¢o to any public sector enter-
prises. You will find thousands and
thousands of people from Kera'a func-
tioning there. Let us not misrepre-
sent; let us give the full picture be-
fore the country. Only the other day,
Shri Raghunath Singh was saying that
nurses from Kerala had invaded the
whole of India. It was not in an anta-
gonistic sense he was saying it. It is
just highlighting a fact. Let us not
say in the name of national integra-
tion only the other side of the picture
that is being done and say that this
is done and that is not done. Wher-
ever the public sector enterprises are,
they must be only at places where
economic considerations and national
interest demang them. We must see
that there is free mobility of people
from such States and they are given
the fullest opportunity for employ=
ment there.

Shri B. R. Bhagat: Mr. Chairman,
despite the fact that the hon. Member
very unfairly charged me with not
listening to the debates, 1 emphatical-
ly say that T have been present in the
House throughout the discussion and
have taken note of all the importamt
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points made about the Kerala budget
and I would like to deal with them to
the best of my capacity and the infor-
mation that I have been ablz to gather

after the points were made. 1 have
carefully gone through ali the cut
motions that had been moved and

tried to assess the reactions, fcelings
of the Members. Though Members
from Kerala will always be not satis-
fied about the Members outside Kerala
I can assure all of them of one
thing. The hon. Member said that
they might express mere lip-symrpa-
thies and feelings for Kerala. About
myself and about the otiaer Members
from outside Kerala, I can say that
the feelings and sympathies are gen-
uine. In the new context, wha:ever
responsibility has developed on  the
Government, they will try to discharge
to the best of their ability and sense
of duty.

The main burden of the points imade
was that the problems of Kerala, par-
ticularlyr economic problems, should
not be neglected. Now that Parlia-
ment has taken over charg», they urge
upon Government {o give duc atlen-
tion to this. True, in some sense
the political aspect has dominated the
Kerala scene over the last few ycars
That applies more tomembers or poli-
ticians coming from Kerala than out-
side. We here today are more con-
cerned with the develoomental acti-
vity in Kerala, which should not only
be maintained but has {0 oe stepped
up. In the last annual plan, we tried
to see that the base is expanded in
agriculture as well as industry. The
problems of Kerala are not such as
can be tackled in a year or two, but
only over a period. If there is poli-
tical stability, economic progress is
facilitated. Therefore, n the condi-
tions obtaining in Kerala today, all ef-
forts have got to be made to step up
progress there. In the annual plan
discussions we have tried to see that
for agriculture, funds are provided in
a larger measure than last year so as
to meet the demands for reaching
crucial targets in agricultural produc-
tlon. The existing industries in the
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public sector are being extended. In
the private sector also, the "evel of
Government assistance has been ex-
panded.
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1 grant that the overall scheme of
this assistance for expansion is limit-
ed in size, but within this framework,
the maximum effort is heing made so
as to provide a larger base to the eco-
nomic development. The fourth
plan must start with a bigger base.
That is the attempt made during the
past few months. Whether it is pro-
duction and supply of food, industrial
development or successfully tackling
the chronic problems of underemploy-
ment and unemployment in  Kerala
and various other problems  which
create other social and political pro-
blems and tensions there, a  major
effort has got to be made in the fourth
plan. So, all these issues should be
considered in their proper perspective
while drawing up the fourth plan. The
level of activity has to be stepped up
to match not only the requirements of
Kerala, but keeping in view an all-
India picture.

The Finance Minister said last time
that he would look into ‘he budge*
provisions and see to what e*tunt he
cou'd augment it this year. We have
received certain proposals from Kerala
Government in respect of various
items like power ang other things,
which are being scrutinised in  the
Planning Commission and the Finance
Ministry and other concerned minis-
fiies. Very soon we will send oul a
team of senior officials to Kerala to
dis~uss on the spot those proposals, so
that early decisions are taken and
implemented during this year if they
are agreed to. This shows that the
Government here is very keen to
tackle these problems in the lisht of
their capacity and provide su“h funds
as they can within the overail srope
of the budgetary position even during
the course of this year. The promise
which the Finance Minister made last
time is being carried out in spirit and
letter.
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[Shri B. R. Bhagat]

I will come to specific points. Shri
Nair referred to the strike in Sabari-
giri project. I have been told that
this strike has been withdran day be-
fore yesterday and everybody is at
work.

A number of hon. members referred
1o the Idikki project. This project, as
approved by the Planning Commission
is c:timated to cost Rs 49.23 crores.
The foreign exchange component
comes to aboul Rs. 125 ¢-o-es which
the Canadian Government have agreed
to provide. Only a provision of Rs. 3
crores has becn made in the third plan.
Preliminary works like approach
roads and bridges are in progress. The
State Government has asked for a lar-
ger appropriation. This is being con-
sidered by the Central Government.

Coming to the larger issue of allo-
cation of more funds for power gene-
ration, more than bne member sugges-
ted that power development in Kerala
has been meagre and more should be
done. Actually in the third plan, the
achievement is more than what was
targeted in terms of financial outlay.
That may be due to escalation of costs,
Rs. 43.5 crores is that target. This
year about Rs. 16 crores have been
provided in the annual plan. If this
is fully realised, the total would come
to about Rs. 57.5 crores. The ques-
tion of having a larger Dbase for
power development in the iourth plan
will be gone into in the light of the
overall power requirements of the re-
‘gion as well as the country. As the
House is aware, now we are thinking
«{ the whole country, having first re-
gional grids and then a national grid.
If more power is generated in Shara-

- vathy in Mysore and if it is on the
same grid, it could be utilised in
Kerala, Maharashtra or some other
place. Very soon a major effort will
be made in the fourth plan to have
one grid for the whole country. True,
whatever is possible in Kerala should
be done. But the main consideration
is that power should be generated,
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whether thermal or hydro-eiectric, --
we are also going to have atomic
power in the fourth plan—at the mini-
mum per unit cost. If they are put
on the national grid, the utilisation
would also be very cfficient and the
wastage of national resources will be
less. So, although we look to each re-
gion, we are looking to the overall need
of power generation. For example, we
are producing today 12 million KW
of power and we want to step it up
to 24 or 25 million K'W in five years.
If they are put on the national grid
I think these difficulties of regional
shortages can be taken care of.

Shri Koya: You can have the cheap-
est power there in Kerala.

Shri B. R. Bhagat: Then not only
Kerala will benefit but the other Sta-
tes also will benefit.

A point was made about the harijan
welfare work in Kerala. They say
Kerala is one of the States which has
done well in this fleld for a number
of years and a considerable amount of
money has been spent for the enduca-
tional advancement of these people.
But the complaint was that harijan
welfare funds last year lapsed. The
largest item, according to the hon.
Member who raised this point, was
reimbursement of tuition fees to pri-
vate schools for Scheduled Caste and
Tribal students. These concessions
are granted automatically by the head
of the schools. There is always a time
lag. The schools give the concessions
ang then they are reimbursed. I
think it is only a question of adjust-
ment and once the time lag is over
this question will be settled.

It was said that there is a shortfall
in agriculture and funds could not be
used. This is, no doubt, unfortunate.
The reason was that in the first two
years of the Plan the State Govern-
ment could not budget adequately in
this sector because of their commit-
ments in other items like power. com-
munications, education, health etc. But
in the last two years, after the mid-
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term p.an appraisal, emphasis has
been given on agriculture. In this
vear's sanual Pien we have {ied to

mee (e requirements of agricultnre
a.id provision of funds has been made.
In these two last yoavs there is o
higher outlay. This year's allocat.on
for agriculture is Rs. 67 crores as
against Rs. 2'6 croves in the annual
budget 1962-63. This cffort has been
made to step up the allocations for
agriculture.

Some hon. Members refeired to ar-
rears of land tax and iis collection in
a lump sum this year. The Land Tax
Act it so happened, was held ultra
vires. It had to be re-validated. Last
year itself a considerable part of the
arrears has been collected. It is because
of certain legal difficulties. It is ex-
pected that there would not be eny
arrears this year.

A number of hon. Members refer-
ed to the food situation. I think at
present the food situation in Kerala
is easy. Although some hon. Members
said that Kerala is a separate zone and
the restriction is craating difficulties,
that is not the »point. The point is
that supplies are being maintained.
The supply of 6 bunces of rice and 6
ounces of wheat is being maintuined
and rush on the fair price shops is
less. Therefore, along with the crop
this year the overall position does not
seem to be difficult. Bu‘ I can assure
the hon. Members that the food situa-
tion in Kerala is always before the
Central Government. I am told in a
a few days the Food Minister is going
to Kerala. He will certainly look into
the situation afresh and if anything
needs to be done he will certainly do
it.

A point was made about sea erosion.
It was a refreshing surprise to me that
the hon. Members referred to an Ame-
rican expert.

Shri Vasudevan Nair: Experts
experts.

are
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Sari B, K. Bhagat: 1 think that
obj.ctively will help them aod us
also. It is true jt i a national prob-
Jem. We concede i is a naiional
problem. Both the Planning Commis-
sion and the Central Governmen: arc
agreed on this point. We think that
ony the resources of Kerala will not
be able to meet this problem. More
important than that, we must take
back what the sea has eaten away.
We are trying to take back  cvery
inch of our territory from foreign in-
vaders. In this case sea is the for-
eign invader. We have to take it
back. Therefore on the same analogy
it is a national question. We are
making efforts in this direction. This
question is being examined to what
extent and in what from assistance
should be given. Certainly, I can a«-
sure the hon. Member that this will
be examined with the utmost spee:
and the scheme will find its due place
in the Fourth Plan to be assisted b:-
the Centre.

Shri Vasudevan Nair: The Gover-
nor has already said that in the
Fourth Five Year Plan you have
agreed to take it up as a national
plan. - N

Shri B. R. Bhagat: That is what I
am saying. I.am only saying that the
details of the project, the phasing etc,
have got to be worked out. In prin-
ciple we have agreed to take it up.

1628 hrs
[SHR1 THIRUMALA RAO in the Chair]

The question of industrialisation on
a bigger scale and other things con-
nected with it will all form part of
the Fourth Plan discussions. We are
keen that although Kerala has ro
legislature today the Fourth Plan fcr-
mulation and its execution should be
done with the same thoroughness a1
speed as in other States. The Gov-
ernor and his Government there as
also the Parliament anq the Govern-
ment at the Centre are keen that it
should be done. Whatever assistance
is required from the Planning Com-
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[Shri B. Q. Bhagat]
mission and the Finance Ministryr we
are very keen to give. Both the Fin-
ance Minister and the Deputy Chair-
man of the Planning Commission are
very keen to see that the Fourth Plan
for Kerala is prepared and launched
at the proper time.

16.47 hrs.
[Mr. DEPUTY SPEAKER in the Chair]

Then a number of small points were
raised about Arabic education, im-
provement of communication, control
of floods ete. It was said that prohi-
bition shou'd not be rationalised.

Shri Vasudevan Nair: And some
said it should be rationalised.

Shri B, R .Bhagat: Yes. [ am only
detailing them so that hon. Members
may not feel that I have not listened
to them.

Shri Vasudevan Nair: Then I with-
draw my criticism.

Shri B. R. Bhagat: Whalever is pos-
sible will be done. I will transmit
the whole dcbate to the Governor and
his government there. All these call
points, specific points—they are im-
poriant because hon. Members have
raised them—certainlyt will be looked
into and whatever is possible will be

done. \

Shri P. G. Menon (Mukandapuram):
Sir, may I seek information on a cer-
tain point? Shri Bhagat is also Min-
ister in charge of Planning. There
are four important new public secior
projects assigned to Kerala 1n the
Third Plan—he was speaking of the
Fourth Plan. One was  Hindustan
Machine Tools which has been siarted
and commissioned. The second was
phyto-chemicals which has ben scrap-
ped. The third was the shipbuilding
yard and the fourth was the Precision
Tools and Instruments Factory. Could
I know the position of the last two—
shipbuilding yard and Precision Tools
and Instruments Factory—which are
projec!s in the Third Plan?
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Shri B. R. Bhagat: 1 will give that
information to the hon. Member. I
do not have that specific information
with me. I am in charge of plan-
ning but I have to get the in-
formation from the ministries concern-
ed. About shipbuilding yard I think
an announcement was made by the
Minister of Shipping that it is going
to be there. About the Precision Tools
Factory, generally I can say, the delay
is due to certain collaboration and
agreements. I can send the specific
details to the hon. Member.

Shri A. V. Raghavan (Badagara):
According to the Kerala Panchayat
Act 70 per cent of the basic tax or
land revenue is to be made over to
the panchayats. It is not done today.
May I know whether steps will be
taken to sce that this is done?

Shri B. R. Bhagat: I do not have the
details here. But when the Act pro-
vides for it, as the hon. Member says,
it has to be provided.

Shri A V. Raghavan: But it
not been paid so far.

Shri B. R. Bhapat:
some other difficulty.

Mr. Deputy Speaker: Any cut mo-
tion to be put separately? No. I shall
put all the cut motions together to
the vote of the House.

All the cut motions were put and

negatived.

Mr. Deputy Speaker: The question
is:

has

There must be

“That the respective sums rnot
exceeding the amounts shown in
the third column of the Order
Paper be granteq to the President,
‘out of the Consolidated Fund of
the State of Kerala, to complete
the sums necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of the following De-
mands entered in the second col-
umn thereof—Demands Nos. 1 1o
LIT anq LV.”

The motion was adopted.




